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LOK SABHA DEBATES

LOK SABHA

Monday, November 29, 1999/Agrahayana 8, 1921 (Saka)

The Lok Sabha met at Eleven of the Clock

[Mr. Speaker in the Chair)

NATIONAL ANTHEM

The National Anthem was played.

[English]

MR. SPEAKER: Secretary-General may now call the
names of Members to take oath or make affirmation.

11.02 hrs.

MEMBERS SWORN
Shri Abdul Hamid (Dhubri)
Shri Thomas Hansda (Rajmahal)
Shri Subodh Ray (Bhagalpur)
Shrimati Renu Kumari (Khagaria)
Shri Holkhomang (Outer Manipur)
Shri Suresh Pasi (Chail)
Shri Denzil B. Atkinson (Nominated)

Or. (Shrimati) Beatrix D'Souza (Nominated)

11.08 hrs.

INTRODUCTION OF MINISTERS
[English]

THE PRIME MINISTER (SHRI ATAL BIHARI
VAJPAYEE): Mr. Speaker, Sir, with your permission, |
wish to introduce to you and through you to the august
House my colleagues who™ have recently joined the
Council of Ministers.

Shri Rajnath Singh — The Minister of
Surface Transport

Shri Sukhdev Singh Dhindsa — The Minister of
Urban Employment
and Poverty
Alleviation

Dr. C.P. Thakur — The Minister of
Water Resources

Minister of State

Shri Arun Shourie — The Minister of
State in the Ministry
of Planning, Minister
of State in the
Ministry of Statistics
and Programme
Implementation and
Minister of State in
the Department of
Administrative
Reforms and Public
Grievances of the
Ministry of
Personnel, Public
Grievances and
Pensions.

11.11 hrs.
OBITUARY REFERENCES
[English]

MR. SPEAKER: Hon. Members, | have to inform the
House about the sad demise of two of our former
colleagues Sarvashri M. Sankarapandian and L.
Krishnaswami Bharathi.

Shri M. Sankarapandian was a Member of First and
Second Lok Sabhas from 1952 to 1962 representing
Sankaranayinarkovil and Tenkasi Parliamentary
Constituencies of erstwhile Madras State.

An agriculturist by profession, Shri Sankarapandian
worked relentlessly for the upliftment of the poor and the
downtrodden.

An able parliamentarian, Shri Sankarapandian worked
for the welfare of the labour class and farmers and never
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lost any opportunity to put forward their problems before
the House. He was a member of Estimates Committee
from 1958 to 1960.

Shri M. Sankarapandian passed away on 8 October,
1999 at Puliangudi, Tamil Nadu at the age of 81.

Shri L. Krishnaswami Bharathi was a Member of the
Constituent Assembly from 1946 to 195C and Provisional
Parliament from 1950 to 1952 representing erstwhile the
Madras State.

Earlier, he was a Member of erstwhile Madras
Legislative Assembly in 1937 of the then Madras
Presidency.

An active freedom fighter, Shri Bharathi was
imprisoned for participating in Satyagraha movements in
1932 and 1940.

An able parliamentarian, Shri Bharathi was a member
of All India Language Experts Conference during 1949-
50 and member of Committee for Translating the
Constitution into Tamil language in 1951.

Shri L. Krishnaswami Bharathi passed away on
31 October, 1999 at Chennai at the age of 95.

We deeply mourn the loss of these friends nd | am
sure the House will join me in conveying our condolences
to the bereaved families.

Hon. Members may recall that this House passed a
resolution during the last session expressing deep sense
of shock at the devastating cyclone that hit the coastal
areas of Orissa, West Bengal and Andhra Pradesh on
29 October. 1999. As the events have unfolded, the
devastation has far exceeded any such calamity suffered
by this country ever before. More than 10,000 persons
have reportedly lost their lives and almost half of the
population of Orissa affected in the tragedy:

We deeply mourn the loss of these lives.

The House may now stand in silence for a short

while as a mark of respect to the memory of the departed
souls.

11.13 hrs.

The Members then stood in silence for
a short while

NOVEMBER 29, 1999

11.15 hrs.

REFERENCE BY SPEAKER
RE: FIFTY YEARS OF CONSTITUTION
OF INDIA

[English]

MR. SPEAKER: | have to make one more
observation, as agreed in the Leaders’ meeting.

Hon. Members, | refer to the successful completion
of 50 years of the Constitution of india. Twenty-sixth
November is a signficant and an important day for our
country. It is on this day, fifty years ago, that the
Constituent Assembly adopted our Constitution. The
demand, that India's political destiny should be determined
by Indians themselves, had been put forward by the
Father of the Nation, Mahatma Gandhi as early as in
1922. His much cherished dream came true when we
adopted our Constitution.

As the Members are aware, the Constituent Assembly
of India met for 166 days spread over a period of 2
years, 11 months and 18 days. By the time the
Constitution was adopted on the 26th November, 1949,
the Members of the Assembly had discussed threadbare
each and every one of its provisions in the light of the
experiences elsewhere while, of course, keeping in view
our requirements and realities.

As our experience of the last fifty years demonstrates,
our Constitution has been a dynamic document of national
self-actualisation. In every sense of the term, the
Constitution reflects the soul of the nation and symbolizes
the unity of our people and sovereign will.

The adaptability of the Constitution to the ever-
changing reality has effectively made it a vehicle of social
change, the process being substantially facilitated by our
Parliament. Till date, as many as 78 amendments have
been adopted, many of them gc.ng a long way in realizing
the people’s hopes and aspirations. A Constitution is
basically a people’s covenant, their Charter of freedom
and the blue print for their future.

The spirit of the entire Constitution is reflected in the
preamble itself, which declared the resolve of the people

to constitute India into a Sovereign, Socialist, Secular
and Democratic Republic.

The preamble, as has been widely acclaimed, reflects
the broad framework of ideas which are deeply ingrained
in our ancient heritage and are part of the Indian ethos
for which the Constitution stands and the fundamentals
on which it has been founded.
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The framers of our Constitution were people with
vision and laid down certain parameters. In the fifty years
of existence, our Constitution has withstood the pulls and
pressures of a democratic society. Its basic structure has
remained the same as envisaged by our founding fathers.
Our Constitution remains the most important document in
our nation’s life, which guides, and encourages us to rise
to its hoary ideals. As inheritors of a great legacy, it is
for us to translate the founding fathers’ vision into reality.
To that end. let us rededicate ourselves.

SHRI HANNAN MOLLAH (Uluberia); Sir, | have given
a notice for suspension of the questioin Hour to take up
the issue of cyclone in Orissa. We want suspension of
Question Hour...(Interruptions)

MR. SPEAKER: Q. No. 1.
...(Interruptions)

SHRI BASU DEB ACHARIA (Bankura): Sir, the issue
of cyclone should be taken up immediately. It is a very
important issue. So, the Question Hour should be
suspended...(Interruptions)

MR. SPEAKER: Q. No. 1—Shri Adhir Choudhary.
...(Interruptions)

SHRI HANNAN MOLLAH: Sir, | have given notice of
suspension of Question Hour to take up the situation
arising out of the cyclone in Orissa. What happened to
that?

MR. SPEAKER: Please understand that we have
discussed this issue in the Leaders’ Meeting also. You
have all agreed to discuss the Orissa cyclone issus today
itself. Let the Question Hour continue now.

...(Interruptions)

SHRI HANNAN MOLLAH: We have given notice of
an Adjournment Motion. What is your
ruling?.... (Interruptions)

MR. SPEAKER: The Government has also agreed to
discuss the matter.

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF INFORMATION TECHNOLOGY
(SHRI PRAMOD MAHAJAN): We are discussing it at Two
of the Clock today...(Interruptions)

AGRAHAYANA 8, 1921 (Saka) 6

SHRI RAJESH PILOT (Dausa): The Orissa cyclone
is a very serious subject. We have also given a notice.

MR. SPEAKER: Please understand that last time also,
we had discussed it. Today also, we have agreed to
discuss it.

...(Interruptions)
MR. SPEAKER: Nothing will go on record.
...(Interruptions)*

MR. SPEAKER: The Chair is cooperating with you.
We have decided in the Leaders’ Mesting today about it.
The Government has also no objection to discuss the
matter. Immediately after Lunch, we are discussing the
Orissa cyclone issue. Shri Pilot, we have agreed to
discuss the issue today itself. .

SHRI RAJESH PILOT: This is a very serious
tragedy...(Interruptions)

MR. SPEAKER: Shri Rupchand Pal, you are
uncessarily objecting to this. As | said, we have agreed
to discuss the subject today itself. Please take your seat.

SHRI HANNAN MOLLAH: Sir, what is your ruling on
the Adjoumment Motion?

SHRI BASU DEB ACHARIA: We have given a notice
on this issue...(Interruptions)

MR. SPEAKER: This is very unfortunate. When the
House is going to discuss the issue today itself, you are
not cooperating. What is this? This is very unfortunate.

[Translation]

SHRI_ PRAMOD MAHAJAN: Is this the way to make
your point?...(Interruptions) Please let me make my
point... (Interruptions)

SHRI N.N. KRISHNADAS (Palghat): What is your
ruling on our Adjoumment Motion?

SHRI RUPCHAND PAL (Hoogly): Let the Prime
Minister say something about it.

MR. SPEAKER: Please take your seat. Let the hon.
Prime Minister reply to it.

*Not recorded.
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[Translation]

SHRI RAMDAS ATHAWALE (Pandharpur): Mr.
Speaker, Sir, we want to know as to what the Government
have done regarding Orissa? We want a reply from the
Government in this regard?...(Interruptions)

THE PRIME MINISTER (SHRI ATAL BIHARI
VAJPAYEE): Mr. Speaker, Sir, the entire House, entire
country and if | may say so that whole world is concemed
about the loss of lives and property suffered due to
cyclone in Orissa. Today we are meeting for the first
time since then. It is natural and necessary that the
situation prevailing in Orissa should be discussed later in
the session. The Government is ready for the discussion.

Mr. Speaker, Sir, it is upto you to decide as to when
discussion should take place.

SHRI RUPCHAND PAL: What about our adjoumnment
motion?

[English)

SHRI BASU DEB ACHARIA: Mr. Speaker, Sir, the
Question Hour should be suspended. ...(Interruptions)

MR. SPEAKER: Shri Basu Deb Acharia, please take
your seat.

SHRI BASU DEB ACHARIA: Sir, the Question Hour
should be suspended and the Adjournment Motion on
Ornissa cyclone should be taken up immediately.
...(Interruptions)

MR. SPEAKER: We have already discussed the
matter in the Leaders’ meeting and we have decided to
discuss the matter today itself at two o'clock. The

government also have no objection. Please cooperate with
the Chair.

...(Interruptions)

SHRI RUPCHAND PAL: Mr. Speaker, Sir, what is
your ruling on the Adjournment Motion?

MR. SPEAKER: | am giving my ruling. In view of the
decision taken in the Leaders’ meeting, | have already
disallowed the Adjournment Motion. We are taking up

the discussion today itself at two o'clock. Please cooperate
with the Chair.

Oral Answers to Questions 8

SHRI BASU DEB ACHARIA: Sir, what happened to
our notice for the Adjoumment Motion? We should be
informed of that What action have you taken on our
notice for the Adjoumment Motion?

MR. SPEAKER: It has already been rejected. Since
we are taking up the discussion on.Orissa cyclone today
itself, the notice for the Adjournment Motion has, already,
been rejected.

...(Interruptions)
MR. SPEAKER: The Question Hour is an hour of

public importance. That is why, your notice is disallowed.
Please take your seat.

Q. No. 1. Shri Adhir Choudhary.

11.26 hrs.

ORAL ANSWERS TO QUESTIONS
[English)
lllegal Pak Immigrants

+
*1. SHRI ADHIR CHOWDHARY:
SHRIMATI SHYAMA SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether a large number of Pak immigrants are
staying illegally in various parts of the country;

(b) it so, the details in this regard;

(c) whether their stay is adversely affecting our
economy and security, and

(d) if so, the details thereof and the steps being
taken to check such illegal immigration in the country?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI): (a) to (d) A statement is laid on the Table of
the House.

Statement

(a) to (d) As per available information, as on
31.7.1999, regarding Pak nationals who visited India, a
total of 11,327 Pak nationals were reported to have not
retumed after their authorised stay. Of these, 8,700 have
overstayed and 2,627 are reported untraced.
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The State-wise breakup is as follows:—
SL.No.  Name of Overstaying Untraced Total
State

1. Andhra Pradesh 21 29 50
2. Bihar 23 36 59
3. Delhi 07 90 97
4. Guijarat 621 20 641
5. Haryana 611 —_ 611
6. Karnataka 01 68 69
7. Kerala 284 112 396
8. Madhya Pradesh 869 231 1100
9. Maharashtra 244 1172 1416
10. Orissa 24 8 32
1. Punjab 137 — 137
12. Rajasthan 4658 75 4733
13. Tamil Nadu 97 20 117
14, Uttar Pradesh 670 400 1070
15, West Bengal 329 362 691
16. J&K 94 4 98
17. Goa 10 —_ 10

Total 8700 2{327 1327
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The Central Government is in constant dialogue with
the State Governments/Union Territory Administrations on
the subject of tracing out such Pak nationals and to deport
them. Steps taken to check such illegal immigration
include border fencing, flood-lighting, construction of
patrolling tracks, upgradation of intelligence capabilities
at the border and improved border management including
multi-tiered deployment of army, CPMFs and State police
for checking of infiltration at the LOC/border.

SHRI ADHIR CHOWDHARY: Mr. Speaker, Sir, |
would like to say, with all humbleness, that | am not at
all satisfied with the reply given by the hon. Home Minister
with regard to my question. A sheer digression is evident
in his reply.

Sir, we are all aware that illegal immigration of
Pakistan is not only jeopardizing our national security,
but also adversely affecting our economy and we may
safely regard it as synonymous with the I.S.l. activities in
India with an eye to destablize our country by bleeding
into death. In the wake of the Kargil conflict, the arrival
of Pakistanis is reported to have increased significantly
much to the consternation of the peace loving people of
India.

MR. SPEAKER: What is your question? You need
not elaborate. The hon. Minister will give the answer.
You have to ask only the question.

SHRI ADHIR CHOWDHARY: Sir, in his reply, the
Home Minister has stated about fioodlights, border fencing,
intelligence upgradation and so many other rigmaroles
only to be debunked while confronting the ground realities.
Despite having elaborate security networks, immigration
laws and all other required wherewithals, | would like to
ask the hon. Home Minister as to how it is possible for
those illegal Pak immigrants to turn India into a safe
haven. Do you think that there is an existence of unholy
nexus between illegal immigrants and security personnel
at the command of the Minister of Home Affairs?

SHRI L.K. ADVANI: Sir, the hon. Member has
reterred to the case of people who come to India with
valid passports, valid visas and who have overstayed.

There are two aspects. The other aspect ot illegal
immigration or illegal infiltration is a separate matter. This
particular question, as framed, would seem to deal with
those Pak-immigrants who are staying illegally in various
parts of the country. The details have been given of
those who have overstayed and those who have
subsequently disappeared and are untraced. Both these
figures have been given.

NOVEMBER 29, 1999
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Though the laws that govern immigration and
deportation are Central laws but the authority to excute
them has been delegated to the State Govemnments.

Over a period of time, the number of immigrants
from Pakistan who have overstayed or who have
disappeared is really large. The Government has been in
constant tocuh with the State Governments to ensure
that they are traced and deported.

SHRI ADHIR CHOWDHARY: May | remind the hon.
Minister of Home Affairs a proverb that one who sieeps
too much in summer shall have to weep in winter? Before
the elections, the hon. Minister had promised to the people
of India that a White Paper on IS| activities would be
published. Where is your White Paper?

| must say that the illegal immigration is very much
related to IS! activities. This should be noted.

SHRI L.K. ADVANI: Once again, | would say that
there are two classes. One class is of those persons
who overstay and their presence is known and they are
being given due notices, etc. But the other class is that
which disappears, mixes with the population, and is
untraced and not in the notice of the State Governments
or the Union Territory authorities. It is they who might be
indulging in objectionable or obnoxious activities. Some
of them may be connected with the ISI.

So far as the proposal for White Paper on IS| is
concerned, it is still under consideration with the
Government. At a proper time, the Government would
make an announcement.

SHRI MOINUL HASSAN: Respected Speaker, Sir, |
have seen the statement which the hon. Minister has
laid on the Table. So far as the figures are concerned,
| have seen that in Rajasthan, the number of overstaying
Pakistanis is 4,658 and that of untraced Pakistanis is 75.
The total is 4,733.

The part (a) of my question is this. What message
has gone from the Govermment of India to the State
Government of Rajasthan to check or take action against
overstaying and untraced Pakistanis? Is there any reaction
on behalf of the Govemment of Rajasthan? This is the
first part of my question.

MR. SPEAKER: Shri Hassan, you can ask only one
supplementary and not two.

SHRI MOINUL HASSAN: It is clubbed together.
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MR. SPEAKER: You can club part (a) with part (b)
and put one supplementary.

SHRI MOINUL HASSAN: is there any proposal to
extend the bus service between India and Pakistan? That
is part (b).

SHRI L.K. ADVANI: The first question is related to
it, the second question should be a separate question.
But so far as the first question is concemed, in the matter
of Rajasthan, where the number of immigrants who have
disappeared is relatively not large but the number of
immigrants who have overstayed is large. But they are in
the know of Government of Rajasthan. We have been in
constant touch even with the Rajasthan Government as
with all other Governments to see that this matter is
expedited...(Interruptions)

SHRI RAJESH PILOT: In the case of Karnataka, it
is different...(Interruptions)

SHRI ANIL BASU: Sir, it is totally evasive. He has
not replied to anything at all...(Interruptions)

[Translation]

PROF. RASA SINGH RAWAT: Mr. Speaker, Sir,
through you, | would like to know from the hon’ble Minister
of Home Affairs...(Interruptions) In his reply to the question
the hon. Minister has given figures regarding overstay by
the Pakistani immigrants and those Pak nationals who
are untraceable. As the hon'ble Members have just said
that large number of such people are in Rajasthan. May
| know whether the Government are aware that in my
constituency i.e. Ajmer, Pakistani immigrants are
overstaying on one pretext or the another? They inculge
in anti-national activities and their intention is to create
disturbance in border district of Barmer, Jaisalmer and
Jalore and thus they cause danger to the fife of local
people. Is the Government aware of it and whether it
would assure the House that overstaying of Pak nationals
would be identified and stern steps would be taken to
deport them?

SHRI L.K. ADVANI: Mr. Speaker, Sir, it is true that
the number of such Pakistani immigrants is high in border
districts. The hon. Member is giving information pertaining
to his district. | can only assure that we will definitely
ask the State Government of Rajasthan to take stem
and prompt steps in this matter.
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[English]

SHRIMAT! KRISHNA BOSE: Mr. Speaker Sir, the
hon. Home Minister has pointed out a very core problem
in this issue that the national security is a national
responsibility, but law and order happens to be with the °
State.

| see that 691 cases of illegal immigrants are there
in West Bengal and as we know, among them are S|
Agents also. We are not an adjoining State of Pakistan.
So, these people must have taken a lot of time and
networking to come there.

The problem, as the hon. Home Minister has stated
is that the two agencies, the State and the Central, have
to work together. Would the hon. Minister consider having
some coordinating agency for that?

The hon. Minister has said that he is continuing the
dialogue, but the dialogue does not seem to be enc:h.
| would like to know whether he thinks that a coordit.aung
agency should be there to coordinate what the Sin. is
doing and what the Centre is doing. Maybe a w.ing
should be given to the Centre and when some people
are arrested, both the Centre and the State should work
together.

SHRI L.K. ADVANI: The answer that | have given in
reply to the main question did not relate to the fact that
law and order is a State Subject. In this particular case,
although the laws which govern these immigrants are
Central laws, the authority to execute those laws has
been delegated to the State Government and it is by
vitue of this delegation that the State Government is
empowered to take action. They do take action. But it is
true that in West Bengal, the number of Pakistanis who
have overstayed their Visa is not as large as the number
of Pakistanis who seem to have merged.themselves in
the population and disapeared. It is a large number.

Only recently, | had a longish discussion with the
Home Minister of West Bengal in respect of the threat
posed by anti-national elements in that State. In that
context, we would pursue this particular matter again with
the State Government.

SHRI AMAR ROY PRADHAN: Sir, it is not the
question as to how many Pakistani intruders have come
to India and have been detained here. The main question
which | would like to know is how many intruders have
come and have ultimately disappeared.

It is the main question. The hon. Home Minister
knows it better. In the northem part of West Bengal and
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in the North-Eastem Region—the eight sister organisations
from Assam to Tripura—the IS| activities is going to be
more and more and they are likely to destabilise the
country. | would like to know it very clearly whether you
have set up any coordinating agency between the States
and the Centre in these areas.

SHRI L.K. ADVANL: Once again | would like to
emphasise that this question is somewhat separate from
the question which you have just posed. This gives you
the figure of just 11,327 Pakisfanis; of whom, 2,627
Pakistanis have disappeared but the number of influx of
ilegal immigrants whose enffy also is not known and
who have mixed with the population runs into lakhs.
...(Interruptions)

SHRI AMAR ROY PRADHAN: Particularly the
disappeared persons are indulging in the activities
sponsored by the ISI. ...(Interruptions)

SHRI L.K. ADVANI: This number may be in very
many lakhs, in million really. In this particular case, | can
only say that there is no need of a permanent coordinating
agency. The Home Secretary has been in constant touch
with the State Governments because these people are
not confined to the State Capitals. They are spread in
the districts.

So far as the Central Government is concemed, it
has certain apparatus, outfits relating to Intelligence
particularly, but in very limited places. Principally it is
through the State Governments and the Union Termitories
that we can implement a law of this nature.

SHRI PRIYA RANJAN DASMUNSI: May | know from
the hon. Home Minister in regard to a comprehensive
policy between the State and the Union pertaining to
checking the infiltrators in India, whether any specific
mechanism has been adopted where the comprehensive
surveillance from the Govemment of India could be
considered? Why | have raised this issue to the hon.
Home Minister is that during the elections, | have
confronted in my constituency that several innocent
patriots of the Muslim community have been harassed by
the police in the name of infiltrators and IS! agents but
they are not at all so. They are patriots and Indian
citizens. | brought it to the notice of the State Home
Minister. And no less a reputed person, than Dr.
Mahmood of Malda town had to issue a public leafiet
that this was the kind of treatment that he was getting.
It you leave the matter to the grassroot police station,
they are taking advantage and trying to persecute, for
their own personal rivalries, innocent Muslims and causing
thereby panic. On the day of Gaisal railway accident, |
was in my constituency. It was in the border of my
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constituency. On that day, the news had spread that the
Muslims of the village would be arrested because they
had caused the accident and they were all ISI agents
and infiltrators. Fortunately enough the District Magistrate
ruled it out that it was an accident not caused by the
infiltrators. These kind of things are being perpetrated
everyday by the local police station. | want to know from
the hon. Home Minister as to what kind of assurance the
Govermnment of India can give that a comprehensive
surveillance will be free from this kind of persecuting the
innocent people and the patriots of the Muslim community.

SHRI L.K. ADVANI: The hon. Members question
once again refers to the problem of illegal immigration
and infiltration. | can only say that whenever the Central
Government has asked any State Government—this
relates mainly to the State Governments on the border—
to take action against illegal immigration or infiltration, we
have also emphasised that bona fide Indian citizens must
not be harassed under any circumstances and care should
be taken to see that a bona fide Indian citizen, only
because of his religion, is not harassed. The case of this
kind—because he happens to belong to the Muslim faith
and, therefore, he is harassed—should be scrupulously
avoided and if any such case comes to your notices,

you must take salutary action against those who indulge
in this.

Dilapidated Condition of National Highways

+
*2. SHRI ASHOK N. MOHOL.:
SHRI RAM TAHAL CHAUDHARY:

Will the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether most of the National Highways in the
country are in a dilapidated condition for the want of
proper maintenance and lack of funds;

(b) if so, the details of such National Highways,
State-wise;

(c) the reasons for not having proper arrangements
of maintenance;

(d) the details of action plan formulated by the
Government for keeping National Highways in good
condition; and

(e) the funds allotted for the purpose during the last
three years and current year, State-wise?
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[Translation]

THE MINISTER OF SURFACE TRANSPORT (SHRI
RAJUNATH SINGH): (a) to (e) A statement is laid on the
table of the House.

Statement

(a) No, Sir. Although funds available for the
maintenance of National Highways have been inadequate,

AGRAHAYANA 8, 1921 (Saka)
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they are being maintained in traffic worthy condition within
the available resources.

(b) and (c) Does not arise.

(d) Government has drawn a programme for
undertaking special repairs of National Highways in a
phased manner. 8000 Km of National Highways are to
be provided with a renewal cost in this financial year.

(e) Details are given in the enclosed Annexure.

ANNEXURE

Statement Indicating Allocation of Funds under Maintenance & Repairs (Rs. in Lakhs) in Various States

Sl Name of State/UT 1996-97 1997-98 1998-99 1999-2000
No. (upto Nov. 99)
1 2 3 4 5 6
1. Andhra Pradesh 3545.34 3898.00 4568.40 2642.26
2. Arunachal Pradesh 0.00 0.00 0.00 -
3. Assam 1006.87 1162.55 2815.51 2632.44
4. Bihar 2193.95 3410.77 3336.97 4399.64
5. Chandigarh 45.00 71.00 48.04 32.20
6. Delhi 207.00 330.20 210.00 100.44
7. Goa 325.38 450.39 617.08 319.04
8.  Gujarat 2731.50 3758.96 3206.94 1646.17
9. Haryana 885.24 772.34 1239.42 1311.70
10. Himachal Pradesh 1516.80 2034.32 2256.01 1272.82
11, Jammu & Kashmir 103.37 87.40 129.65 244.00
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1 2 3 4 5 6

12.  Kamataka 2457.80 3002.90 3111.75 2727.90
13.  Kerala 1073.27 2268.11 2090.63 1608.00
14.  Madhya Pradesh 3176.72 3313.78 3945.04 4721.56
15.  Maharashtra 3277.04 5157.68 4957.67 2938.63
16. Manipur 276.00 277.03 365.59 657.08
17.  Meghalaya 553.70 584.54 625.80 638.89
18.  Mizoram 0.00 0.00 0.00 299.00
19.  Nagaland 14.00 37.11 382.90 355.63
20.  Orissa 1981.73 2522.00 2761.15 2382.24
21, Pondicherry 35.88 29.96 6418 63.00
22.  Punjab 1182.13 1357.75 1538.81 1443.86
23.  Rajasthan 2669.08 3841.71 3718.19 3404.00
24.  Sikkim 0.00 0.00 0.00 —_
25.  Tamil Nadu 2413.14 2981.87 3740.00 3117.15
26. Tripura 0.00 0.00 0.00 24.00
27.  Uttar Pradesh 3373.40 4949.19 6128.44 4571.49
28.  West Bengal 2081.68 3264.94 2757.83 2440.00
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1 2 3 4 5 6
29. Joggigoppa Bridge 0.00 0.00 0.00 —_
30. Ministry 0.00 0.00 0.00 —
31. BRDB 0.00 0.00 0.00 —
32.  NHAI 70.00 375.00 274.00 0.00
33. Andaman & Nicobar Islands 0.00 0.00 0.00 —_
34. Other Institutions — 13.00 - .0.00
Total 37200.00 49750.00 54980.00 46093.14

SHRI ASHOK N. MOHOL: Mr. Speaker, Sir, the
hon’ble Minister has said in this reply that funds available
for maintenance of the national Highways are inadequate
and in reply to the second part of the question he has
said that the National Highways are not in bad condition
anywhere. However, if survey is conducted in this regard,
we will come to know that condition of the National
Highway at several places in each state is really bad.

At several places pits have been developed on roads
due to heavy rain and at some places approach roads
are blocked and at several places roads are not in a
condition to bear the burden of ever increasing traffic. In
this context, | would like to cite the example of the
National Highway number four. Due to heavy traffic in
Pune and Mumbai there are frequent traffic jams between
Devu Road to Lonawala and Lonawala to Sopoli on the
National Highway number four as a result of which
passengers have to sit in the bus for as long as eighteen
hours. | understand that the govemment of Maharashtra
have submitted a proposal in regard to conversion of
the two lane highway from Devu Road to Sopoli into
four lane highway. Will the Govemnment consider this
proposal?

SHRI RAJNATH SINGH: In the reply | have not said
that the condition of roads is bad. | have said that the
condition of all roads is not bad. Condition of some roads
is definitely bad.

SHRI ANIL BASU: Mr. Speaker, Sir, recently a major
accident occured in Uttar Pradesh...(Interruptions)

[English]

MR. SPEAKER: Please understand, the hon'ble
Minister is giving reply for the first time in the House.
Please understand that.

...(Interruptions)
[Translation]
MR. SPEAKER: Please address the Chair.

SHRI RAJNATH SINGH: The hon’ble Member wanted
to know about the condition of the National Highway
number four. The length of this portion of the National
Highway number four is 13.54 kilometres. It is not true
that this road is not worth bearing additional traffic load.
However, at some places the condition of the highway is
certainly bad. We have decided to construct this road
during the financial year 1999-2000.

SHRI ASHOK N. MOHOL: Mr. Speaker, Sir, as
compared to 1997-98 the Govemment have curtailed the
funds to be provided to Maharashtra in 1998-99 for
maintenance of the National Highway whereas the amount
should have been increased. This year only Rs. 2938
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lakhs have been given so far. | want to know as to how
much funds have been allocated to Maharashtra for the
maintenance of the Highways during the current year?

[English]

MR. SPEAKER: He is asking with regard to
Maharashtra.

SHRI RAJNATH SINGH: Mr. Speaker, Sk, it is true
that our department needed Rs. 1250 crores for
maintenance of the National' Highways. Had we been
allocated Rs. 1250 crores, we would have been able to
make the national highways worthy of bearing the
additional load of traffic. But due to some unavoidable
circumstances only Rs. 703 crores were allocated to us
against the requirement of Rs. 1250 crores. As far as
Maharashtra is concemed, Rs. 2938 lakhs have been
sanctioned for Maharashtra for the year 1999-2000. It is
a fact that this amount is less as compared to the financial
year 1998-99. The reason for this curtailment is that we
got only Rs. 703 crores as against our requirement of
Rs. 1250 crores.

SHRI' RAM TAHAL CHAUDHARY: Mr. Speaker, Sir,
detail pertaining to Bihar has been given for three years.
| thank Shri Nitishji for allocating more funds this time.
he has allocated Rs. 4399 lakhs for 1989. The condition
of all the roads in Bihar is pitiable. You have said that
8,000 kilometers long highway will be constructed this
year. | want to know from the hon'ble Minister as to
what is length of the highways in kilometres that is going
to be constructed in Bihar out of this 8000 kilometers
and the names of the roads which are likely to be
constructed?

Ranchi is a big city and its population is about
15 lakhs. Bypass roads have been constructed in small
towns. | have been drawing the attention of the Union
Government repeatedly towards this as lot of
inconvenience is being experienced in the absence of a
bypass at Ranchi.

The roads connecting Ranchi-Patna, Ranchi-Tata or
Ranchi-Gumia are in very poor condition. The Govemment
have given it in writing that due to scarcity of funds, this
task could not be done. You will be surprised to know
that the G.T. road in Bihar has got potholes at several
places which are 3-4 feet wide. Til now, they have not
been repaired. Besides Bihar, the roads of other States
like Uttar Pradesh, Bengal are in much better
condition... (Interruptions)

MR. SPEAKER: This question does not pertain to
Bitar, but to national highways.
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SHRI RAM TAHAL CHAUDHARY: Mr. Speaker, Sir,
| would like to know the time by which the national
highways of Bihar which are in very poor condition, would
be repaired? Also by when the Govemment is going to
construct by pass road in Ranchi?

SHRI RAJNATH SINGH: It is true that the condition
of roads in Bihar is not as good, as it should be. But in
current financial year, we have kept provision for the
maintenance of 307 kilometre of roads and special repair
of 361 kilometres of roads. The hon'ble Member has
asked by when the by-pass will be constructed in Ranchi.
The hon’ble Member has brought this to my notice, | will
see what | can do in this regard.

SHRI RAJESH PILOT: Mr. Speaker, Sir, | weicome
the hon'ble Minister. He has been assigned a very
important portfolio. | hope that he will do justice to his
job, this sector is very important for the
country...(Interruptions)

SHRI RAJNATH SINGH: Your cooperation is
required...(Interruptions)

SHRI RAJESH PILOT: In this department, demand
has always been more than the means. it is a fact that
the National Highway Authority was established in 1986
with a view to providing more resources as existing
resources were not adequate to fulfil the demand of the
country. | would like to ask the hon'ble Minister what
steps he is taking to provide additional resources? The
issue of cess was raised. In past, our Government had
approved cess on petrol, but | agree that it could not be
implemented. | want to know whether this Government is
considering it? Because, resources can not be provided
without tax-collection, whether it is a highways tax or
cess on petrol.

All colleagues had demanded in the House that the
funds sanctioned to the P.W.D. are not fully and property
utilized. Therefore, the National Highways Authority was
set up to monitor it, to make it accountable, and to make
it transparent. We do not want that we should not be
able to ask the P.W.D. about the utilization of funds
sanctioned to them. What steps the department has taken
in this regard after setting up of National Highway
Authority. So as to increase resources, to fulfil all
demands and to monitor how P.W.D. is spending the
funds sanctioned to it? We had taken some initiatives in
that direction, we had camied out some reforms. | want

to know whether they are effective or not 8o as to benefit
his sector.

SHRI RAJNATH SINGH: Sir, the department has
prepared a8 work plan for the maintenance, repiar and
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development of national highways. If the hon’ble Members
wants, | shall provide him information in this regard.

We have decided to take up for resurfacing
20 percent of the total number of highways, every year.
Earlier, we used to take roads of 2 to 4 kilometres for
resurfacing, now we have decided to increase this length,
and will resurface roads from 10-15 kilometres. The
improvement is required in the machines used for the
construction of roads. The new technology should be sued
for this purpose. Therefore, a scheme has been prepared
for it. We have allowed to make imports duty-free. We
have made a provision under which they can get 10
percent in advance to purchase the machines. We will
collect Rs. 5000 crores approximately from the cess of
Rs. one levied on diesel, but of which Rs. 2500 will be
spent on rural development, and 30% of remaining Rs.
2500 crore will be given to the State from where cess
has been collected, and the rest of the amount will be
given to the National Highways Authority or the
Department to be spent on the maintenance, repair and
development of roads.

| would like to inform the House about the dream
project of our hon’ble Prime Minister, which has just now
been mentioned by an hon'ble Member. This dream
project is about constructing 13000 km long four lane
roads, and connecting four metropolitan cities with each
other. The plan is to connect Delhi with Mumbai, Madras
and Calcutta. The work has already started in this
direction. We have begin work involving an outlay of Rs.
670 crore. In the last week of December, we have invited
tenders, and by March, the work will be completed to the
tune of Rs. 300 crore.

[English]

SHRI RAJESH PILOT: My question is not answeres
Sir.

[Translation]

Mr. Speaker, Sir, | would like to know the date from
which the Ministry of Surface Transport is getting these
Rs. 5000 crore from the Ministry of Finance? The Ministry
of Finance has said, they are providing it since many
days, but from which date the Ministry of Surface
Transport is getting it?

SHRI RAJNATH SINGH: | said, the cess on diesel
has been recently imposed.

SHRI RAJESH PILOT: Will it be given in this
budget?
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SHRI RAJNATH SINGH: Due to imposition of cess,
we will get Rs. 5000 crore, but from it Rs. 2500 crore
will be spent on rural development, and 30% of the
remaining Rs. 2500 crore will go to the State from where
the cess has been collected. The rest of the amount will
definitely go to the department.

[English]

PROF. UMMAREDDY VENKATESWARLU: Sir, | am
happy that the hon. Minister has accepted that most of
the Highways are not in good condition. It is not only the
roads but most of the bridges on the National Highways
are also not road worthy. These bridges, | think, are
outlived. They are more than 100 years old. On NH-5 in
Andhra Pradesh, there is a bridge between Vijayawada
and Ongole at Chilakaluripet which has collapsed and
the traffic has been diverted through State Highways.
This situation is there for the past six months but the
bridge has not been repaired. | would like to know
specifically from the hon. Minister by which time this
pariicular bridge is going to be repaired and the traffic is
going to be allowed on it. That is part (a) of my question
part (b) of my question is whether any state-wise survey
has been conducted with regard to the number of outlived
bridges on the National Highways, particularly in Andhra
Pradesh and if so, what are the steps that the
Government is going to take for replacing them with new
bridges?

[Translation]

SHRI RAJNATH SINGH: | will enquire about the
condition of the bridge mentioned by the hon'ble Member.
With your permission, | will provide information in dhis
regard to the hon'ble Member. Moreover, in future plans,
we have decided to strengthen 7000 bridges.

MAJ. GEN. (RETD.) B.C. KHANDURI: Mr. Speaker,
Sir, the attention is paid towards the maintenance of
national highways or funds are sanctioned for them
according to their importance, or according to the major
cities it covers.

12.00 hrs.

Besides this, there is one other aspect also, to which
| would like to draw the attention of the hon'ble Minister.
Some national highways are important from defence point
of view. There is one such road in my constituency-
Haridwar-Rishikesh-Badrinath road, which is not only the
national highway, but also important from defence point
of view. This road is maintained by Border Road
Organisation. Being located in the hilly area this road is
often blocked due to rain and national calamities. | would
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like 10 know two things from the hon'ble Minister—First,
whether he will make available special funds and make
special arrangement for this highway, which is related
with the detence of the country so that it could be properly
‘maintained? Second; this road Is- often blocked by natural
calamities, will the hon'ble Minister consider handing over
maintenance of by-pass roads to the BRO?

SHRI RAJNATH SINGH: Sir, the roads mentioned
by hon'ble Members are maintained by the Border Roads
Organisation. -Since the hon'ble Member: has brought this
to my notice, | will look into this matter.

[English]

MR. SPEAKER: Shri A.C. Jos, you have to ask a
very pointed question because we have only half-a-minute.

SHRI A.C. JOS: Sir, | am thankful to you for having
given me this chance. Sir, | welcome the new Minister,
but | have to inform him that as far as national highways
are concerned, there is a State called Kerala in India,
which is the Southern-most State of the country, where
national highways are in a very primitive stage. We have
only two national highways. National Highway 47 is
working. National Highway 17 is not at all decided. |
would like to know from the hon. Minister whether he
would take steps to finally...(Interruptions) Sir, what is
this? | cannot ask my question....(Interruptions)

MR. SPEAKER: Please take your seats.

SHRI A.C. JOS: Will the Government take steps to
finalise National Highway-17 from Edapally up to
Kodungallur?

MR. SPEAKER: The Question Hour is over. The
Minister can send the reply.

Please take your seat.

WRITTEN ANSWERS TO QUESTIONS
[English]
Disinvestment of GAIL

*3. SHRIMATI GEETA MUKHERJEE:
SHRI KODIKUNNIL SURESH:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:
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(a) whether in the process of disinvestment shares
of Gas Authority of India Ltd. were sold at the prices
much below than the expected prices to the foreign
investors;

(b) if so, the reasons therefor and the total number
of shares sold by GAIL so far;

(c) whether earlier the Government withheld the sale
of shares and the expected price was not forthcoming;

(d) if so, the details thereof;

(e) the pricing mechanism being followed for fixing
share prices of GAIL;

(f) the justification for under valuing the shares for
the foreign buyers; and

(g) the estimated loss suffered/sustained by GAIL in
the deal?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK): (a) No, Sir.

(b) Does not arise. No shares have been sold by
Gas Authority of India Limited (GAIL). However 27 crore
shares out of Government's Equity in GAIL have so far
been sold, since 1991 by Govemment.

(c) and (d) Yes, Sir. Global Depository Receipt (GDR)
issue of GAIL was launched in October 1997 with a
mandate to sell upto 20 crore shares of face value of
Rs. 10 per share at the minimum price of Rs. 125 per
share, against the domestic price of Rs. 160 per share
at the time of approval. On account of extremely low
demand even at the prices below the minimum approved
price, the issue was withdrawn.

(e) The pricing of the GAIL shares is based on Book
Building process. This process essentially means market
driven prices i.e. the price which the investors are
prepared to pay for a particular share at a given point of
time. This process is being followed for deciding the issue
price for GDR markets.

(f) There is no under valuation of these shares. The
Book value of a GAIL share is about Rs. 48 (Forty eight)
while its face value is Rs. 10 (Ten.) In February 1999,
Govemment offered around 8 crore shares to domestic
investors of which only 3 crore shares could be sold at
a price of Rs. 60 (Sixty) per share. The price of Rs. 70
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per share at which disinvestment has been carried out in
GDR Market recently in November 1999 is 17 (Seventeen)
percent higher than the domestic issue price of Rs. 60/-
(sixty) in February 1999.

(g) The question of loss by GAIL does not arise.
[Translation]
Container Capacity of Major Ports

‘4. SHRIMATI SHEELA GAUTAM:
SHRI SULTAN SALAHUDDIN OWAISI:

Will the Minister of SURFACE TRANSPORT be
pleased to state:

(a) the present container capacity of the major ports
in the country;

(b) the progress made in regard to increasing their
capacity during the Eighth Five Year Plan;

(c) whether the Govermment propose to increase the
container capacity of Ports in the country during the Ninth
Five Year Plan;

(d) it so, the details thereof and efforts being made
to increase their capacity during this plan so far,

(e) whether the Government have reviewed the
performance of the container terminals made available or
exported on the basis of BOT;

(f) it so, whether the Government propose to give
extra berth to the private organisations on the basis of
BOT; and

(g) if so, the details thereof?

THE MINISTER OF SURFACE TRANSPORT (SHRI
RAJNATH SINGH): (a) Total container handling capacity
of major ports in the country as on 31.3.99 is 22.90
million tonnes.

(b) During 8th plan 1992-97, the container handling
capacity of major ports has been enhanced from 6.83
million tonnes to 19.30 miillion tonnes.

(c) Yes, Sir.
(d) During the 9th Five Year Plan, the container

handling capacity of Major Ports is being enhanced by
13 million tonnes. So far, an additional container handling
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capacity of 3.60 million tonnes has already been created
during the 9th Plan.

(e) The BOT projects are in construction/partially
commissioned stage. Their performance is reviewed after
they are fully commissioned.

(f) Yes, Sir.

(g) One container terminal at Jawaharlal Nehru Port
for 7.8 million tonnes of capacity and one terminal at
Tuticorin Port with 3.6 million tonnes capacity have been
awarded on BOT basis and agreements between the Port
Trusts and the private parties signed on 3.7.1997 and
16.7.1998 respectively. The BOT proposal for container
terminal at Kandia Port has recently been approved. The
BOT proposal for container terminal at Chennai is under
consideration and bids have been invited from Private
Sector for expansion of existing container terminal and
developing a transhipment terminal at Cochin.

[English)]
New Telephone Connections

*5. SHRI BAJU BAN RIYAN:
SHRI THAWAR CHAND GEHLOT:

Will the Minister of COMMUNICATIONS be pleased
to state:

(a) whether there is unduly long list of people waiting
for telephone connections in the country;

(b if so, the names of the States where the list is
longer as compared to other States;

(c) the number of persons on the waiting lists of
new telephone connections in the country particularly in
Tripura as on October, 1999, State-wise and U.T.-wise;

(d) the number of telephone connections allotted
during the last three years, State-wise and U.T.-wise;

(e) whether the Government have evolved any
scheme for the speedy allotment of telephone connections
in the country;

(f) whether the Government are formulating any action
plan to enable the applicants to get the telephone
connections within one month from the date of submissior
of their applicaticns;

(@) if so, the details thereof, and



31 Written Answers NOVEMBER 29, 1999

{h) the time by which the telephone connections are
likely to be provided on demand throughout the country?

THE MINISTER OF COMMUNICATIONS (SHRI RAM
VILAS PASWAN): (a) to (c) The number of persons
walting for telephone connections for fong period is large
in the State of Kerala. The number of persons on the
walting list in the country as on 31.10.99 is 3286545
including 5287 for Tripura. The details are as per enclosed
Staternemnt-1.

(d) The details are given in the enclosed
Statement-ll.

(e) to (h) The Govemnment has planned to provide
telephone connections on demand in the country by the
end of the 9th Five Year Plan (31.3.2002). This objective
will be achieved by the joint efforts of Deptt. of Telecom
Services and private basic service providers.

Stwtement |
The number of persons on the waiting #sts of new

telephone connections in the country as on
October, 1999, State-wise and U.T.-wise:

Si. State Waiting lists as on
No. 30.10.1999
1 2 3

1. Andhra Pradesh 801736
2. Assam 25211
3. Bihar 95100
4. Guijarat 184741
5. Daman & Diu (UT.) 2179
6. Dadar & Nagar Haveli (U.T.) 837
7. Haryana 107315
8. Himachal Pradesh 458497

to Questions 32

1 2 3
9. Jammu & Kashmir 38033 .,
10. Kamataka 150355
11.  Kerala 673658
12.  Lakshadweep (U.T.) 1643
13. Madhya Pradesh 31175
14. Maharashtra (including Mumbai) 259179
15. Goa 6655
NORTH EAST
16.  Arunachal Pradesh 2118
17.  Manipur 4275
18. Meghaiaya 2496
19.  Mizoram 2699
20. Nagaland 1521
21.  Tripura 5287
22. Orissa 22232
23.  Punjab 196586
24. Chandigarh (U.T.) 1342
25. Rajasthan

130564
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1 2 3 1 3
26. Tamil Nadu (including Chennai) 226759 30. Sikkim 2474
27. Pondicherry (U.T.) 8436 31. Andaman & Nicobar 1948
28.  Uttar Pradesh 109548 32. Dethi 28761
29. West Bengal (including 116185 Total 3236545
Calcutta)
Statement I
The number of telephone connections allotted during the last three years, State-wise and U.T.-wise
Sl.No. State 1996-97 1997-98 1998-99
1 2 3 4 5
1. Andhra Pradesh 153606 216487 404989
2. Assam 18003 36477 50375
3. Bihar 52368 66294 103128
4. Guj?rat 161681 211541 251523
5. Daman & Diu (U.T.) 599 1774 1511
6. Dadar & Nagar Havel (U.T.) 773 009 2354
7. Haryana 60800 73081 96170
8. Himachal Pradesh 31452 40176 43217
9. Jammu & Kashmir 15945 20819 18501
10.  Karnataka 189608 254378 237002
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1 2 3 4 5
11.  Kerala 172071 228357 267210
12. Lakshadweep (U.T.) 704 1653 3855
13. Madhya Pradesh 75541 102692 140352
\
14, Maharashtra (including Mumbai) 440760 489147 483595
15. Goa 17500 12294 18624
NORTH EAST
16. Arunachal Pradesh 1576 3542 7135
17. Manipur 3154 2506 2533
18. Meghalaya 2733 4014 6314
19.  Mizoram 3639 3022 4615
20. Nagaland 1556 2605 5502
21.  Tripura 5398 7341 9017
22.  Orissa 32505 67178 68175
23. Punjab 133295 157489 186214
24. Chandigarh (U.T.) 20265 8480 7255
25.  Rajasthan 113518 147632 171445
26. Tamil Nadu (including Chennai) 283502 358201 471591
27.°  Pondicherry (U.T.) 6580 6345 8647
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1 2 3 4 5

28. Uttar Pradesh 216912 313918 341602

29. West Bengal (including 142469 235262 276521
Calcutta)

30. Sikkim 1400 2878 5224

31.  Andaman & Nicobar 1183 2012 ‘_/'501

32. Delhi 203160 180941 90392
Total 2564256 3259045 3791990

ISVTerrorist Activities

‘6. SHRI RAMDAS ATHAWALE:
SHRI SHEESH RAM SINGH RAVI:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the names of terrorist outfits operating in the
country and the number out of them enjoying the support
of foreign countries;

(b) the number of ISI agents/terrorists arrested/kilied
during the last five years till date year-wise, region-wise;

(c) the number of persons killed/injured by them
during the said period, year-wise region-wise;

"(d) whether the families of victims were given
compensation;

(e) if so, the details thereof;

(f) the total quantum of RDX seized during the last
three years till date, year-wise and the number of persons
arrested/punished in this regard;

(@) the number of ISI agents/teerrorists punished
during the last three years till date alongwith the nature
of action taken against them;

(h) the steps being taken to curb the ISI and terrorist
activities in the country?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI): (a) As per available information, the following
are the major terrorist outfits operating in the country
and some of them are enjoying support of foreign
countries:—

1. Hizb-ul-Mujahideen

2. Harkat-ul-Majahideen

3. Lashker-e-Toiba

4. Al-Barg

5. Jammu & Kashmir Liberation Front

6. Al-Jehad

7. Jamiat-ul-Mujahideer

8. Tehrik-ul-Mujahideen

9. Tehrike-e-Jehad

10. Al-Badar

11. Harkat-ul-Jehad-e-Islami

12. Al-Umar
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13. Babbar Khalsa International

14. Dal Khalsa Intemational

15. International Sikh Youth Federation (Rode)
16. International Sikh Youth Federation (Chaheru)
17. Khalistan Commando Force (Panjwar)

18. Khalistan Zindabad Force

19. Khalistan Liberation Force

20. Khalistan National Army

21. Kama Gata Maru Dal

22. United Liberation Front of Assam

23. National Democratic Front of Bodoland
24. Bodo Liberation Tiger

25. National Liberation Front of Tripura

26. All Tripura Tribal Force

27. National Socialist Council of Nagaland (I/M&K)
28. Naga National Council

29. Manipur Peoples Liberation Front

30. United National Liberation Front

31. Peoples Liberation Army

32. Al-Ummah

33. Liberation Tigers of Tamil Elam

(b) to (g) Central Govemmment does not maintain
information in this regard.

(h) Government has been reguiarly sensitizing all
State Govemments and concermned agencies regarding the
activities of IS!. Intelligence is shared on continuous basis
and support is provided by way of financial assistance
for modernizing the State Police and deployment of
Central Para-Military Forces. In order to prevent infiltration,
border fencing and flood lighting has been undertaken
along stretches of the Indo-Pakistan and Indo-Bangiadesh

NOVEMBER 29, 1999

to Questions 40

border, besides patrolling. Through coordinated action,
several modules of the ISI have been neutralized all over
the country. Diplomatic initiatives have also been taken
with the concerned countries to curb cross border
terrorism.

Clearance to Development Projects

*7. SHRI NARESH PUGLIA:
SHRI T. GOVINDAN:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether a large number of development projects
in the country are pending clearance of the Union
Govemment under the Forest (Conservation) Act, 1980
for the last three years;

(b) if so, the details thereof, State-wise;

(c) the number of such projects sanctioned, rejected
and sent back to the State Goverments for one reason
or the other during last three years;

(d) the time by which these development projects
are likely to be cleared;

(e) whether Government propose to delegate some

powers in regard to according approval to projects to the
State Governments; and

(f) if so, the details thereof?

THE MINISTER OF ENVIRONMENT AND FORESTS
(SHRI T.R. BAALU): (a) to (d) Out of the 2416 total
number of development proposals received during the
last three years (1996, 1997 and 1998) from different
States/Union Termitories, so far, 1646 number of proposals
have been approved, 170 number of proposals rejected
on merit and 40 number of proposals were either retumed,
the proposals being incomplete or withdrawn by the State
Governments/Union Territories. Apart from this, 162
number proposals have been rejected as the wanting
information(s) from the concemed State Govemments was
not furnished within the time period of 90 days as
stipulated in the guidelines framed under the Forest
(Conservation) Act, 1980. These proposals can be
reopened subject to the State Government fumishing
complete information alongwith satisfactory reasons for
delay in submission of information. 2569 number of
proposals are pending with the various State Governments
for fumishing of essential detalls/additional information
sought by the Ministry. As and when complete information
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is furnished by the State Government, these proposals
will be expeditiously processed in accordance with the
provisions of Forest (Conservation) Act, 1980, Rules
and Guidelines thereof. Besides these, 139 number of
propsals are under various stages of processing with the
Ministry.

A statement showing State-wise status of proposals
received during the last three years under the Forest
(Conservation) Act, 1980 is annexed.
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(e) and (f) Subsequent to the recommendations made
by the Sarkaria Commission for delegation of powers to
the State Governments to divert upto 5 hectares of forest
land needed for specific public purposes, the issue is
under active consideration of the Ministry and final view
will be taken after sometime in view of the ongoing Public
Interest Litigation in the Supreme Court of India titled
“T.N. Godavarman Thirumuipad Vs. Union of India and
others in which interpretation of the Forest (Conservation)
Act, 1980 is the main issue.

Statement

Clearance to Development Projects

S.No. State No. of Sancti- Rejec- Rejec- Retu- Under Pending
Propo- oned ted ted rned/ consid- with
sals on for with- eration States
Recei- merit want drawn of for
ved of by ministry wanting
infor- states informa-
mation tion
on
1 2 3 4 5 6 7 8 9
1. Assam 138 101 4 0 12 8 3
2. Arunachal Pradesh 22 14 1 0 0 3 4
3. Andhra Pradesh 82 47 22 8 2 1 2
4. Andaman & Nicobar 5 5 0 0 0 0 0
Islands
5. Bihar 72 43 2 4 2 1 20
6.  Dadra & Nagar Haveli 56 51 0 5 0 0 Y
7. Gujarat 215 188 3 9 3 1 1
8. Haryana 109 84 2 0 1 0 22
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1 2 3 4 5 6 8 9
9. Himachal Pradesh 158 78 8 0 0 69
10.  Manipur 5 5 ] 0 ] 0
11.  Meghalaya 12 12 0 0 0 0
N
12.  Mizoram 7 7 0 0 0 0
13.  Chandigarh 5 2 0 0 0 3
14.  Delhi 2 0 0 0 0 2
15. Goa 12 7 1 2 1 1
16.  Punjab 154 104 4 0 0 45
17.  Orissa 110 87 10 4 3 5
18. Madhya Pradesh 158 114 12 16 9 6
19.  Maharashtra 250 174 16 36 5 18
20. Rajasthan 309 148 36 15 88 17
21.  Karnataka 102 47 17 26 6 6
22. Kerala 28 15 2 7 1 3
23.  Tamil Nadu 31 20 2 0 0 9
24.  Tripura 43 37 0 0 4 1
25.  Sikkim 20 18 0 0 0 1
26. West Bengal 14 12 1 1 0 0
27. Uttar Pradesh 297 226 17 29 8 1"
Total 2416 1646 170 162 139 259
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Power to Forest Officers

*8. SHRI C.N. SINGH: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the forest officers have been demanding
power under the Indian Arms Act for the use of the
weapons against the poachers or timber mafia who have
been denuding the forests;

(b) if so, the reasons for the government not acceding
to their demand;

(c) the details of cases relating to poaching and
timber mafia that have come to notice of the Government,
during the last three years State-wise; and

(d) the action taken in those cases?

THE MINISTER OF ENVIRONMENT AND FORESTS
(SHRI T.R. BAALU): (a) and (b) Forest officers have
requested for protection against prosecution for use of
force against poachers and timber mafias, on the lines it
is available to paramilitary forces. The State Governments
are competent to make amendments to the Code of
Criminal Procedure to the effect that no cognizance shall
be taken of any offence alleged to have been committed
by a forest official while acting or purporting to act in
discharge of his official duties except with the previous
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Central Govemment has intervened in respect of large-
scale fellings in North-Eastern States. State-wise details
of the illegally felled timber found in these States are
given in Statement-| to this statement. Subsequently, 50
wagons allegedly containing illegal timber mixed with
legally felled timber has been seized by the Central
Government in Assam. The details of the cases of
poaching detected and the action taken in these cases is
given in Statement-Il.

Statement |

Position of lllegal Timber Inventorised in
the North-Eastern States

State Qty. in cubic metres
Mizoram 368.000
Tripura 2881.107
Manipur 18579.000
Assam 47452.000
Meghalaya 3716.239

sanction of the State Government. Arunachal Fradesh 81615.000
(c) and (d) The basic responsibility of dealing with Grand Total 154610.346
timber mafias vests with the State Government. The -
Statemement Il

Details of poaching cases that have come to the notice of this Ministry and action taken

Name of the Year Cases Cases Cases under Cases Cases where
State detected filed investigation compounded final decision
i has been
court taken/closed
1 2 3 5 6 7
Andhra Pradesh 1997-98 6 5 1 —_ —_
1998-99 10 6 3 —_ 1
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1 2 3 4 5 6 7
Bihar 1996-97 4 — —_ — 4
1997-98 7 — — — 7
1998-99 1 - — - 1
Delhi 1996-97 35 20 3 4 8
1997-98 26 10 10 2 4
1998-99 3 13 12 — 6
Goa 1996-97 8 — 4 — 4
1997-98 14 —_ 5 —_ 9
Guijarat 1996-97 38 14 3 21 _—
1997-98 36 6 3 27 —
1998-99 43 14 6 23 —_
Haryana 1996-97 307 72 81 154 -
1997-98 350 112 117 121 —
Karnataka 1996-97 58 - 58 - —
1997-98 81 —_ 81 — —
1998-99 22 - 22 — —
Madhya Pradesh 1996-97 312 234 — —_— 78
1997-98 190 130 — — 60
1998-99 135 83 —
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1 2 3 4 5 6 7
Maharashtra 1996-97 7430 1347 5950 120 13
1997-98 8578 1648 6815 101 14
1998-99 3978 745 3168 54 LA
Meghalaya 1996-97 6 5 — - 1
1997-98 10 10 — —_ —
1998-99 6 4 — —_ 2
Mizoram 1996-97 8 — —_ 4 4
1997-98 4 — 2 — 2
1998-99 8 —_ 3 5 —
Orissa 1996-97 53 22 — — 31
1997-98 35 12 — — 23
1998-99 83 35 — — 48
Punjab 1996-97 215 174 28 13 -
1997-98 235 199 31 5 -
1998-99 214 194 20 - -
Uttar Pradesh 1996-97 407 31 231 — 145
1997-98 861 50 599 — 212
1998-99 709 61 457 —_ 191
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1 2 3 4 5 6 7
Sikkim 1996-97 3 - - 1 2
1997-98 3 — — 2 1
1998-99 . 4 — 1 1 2
Tamil Nadu 1996-97 86 17 9 - 60
1997-98 51 17 5 — 29
1998-99 38 12 1 - 25

Making of Voting Mandatory in Elections

‘9. DR. ASHOK PATEL:
SHRI RAMPAL SINGH:

Will the Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether any proposal is being considered by the
Government to make voting mandatory in the elections;

(b) if so, the details thereof; and

(c) the time by which a final decision is likely to be
taken in this regard?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RAM JETHMALANI): (a) to (c) The
proposal is being considered as a part of overall Electoral
Reforms. However, no decision has so far been taken in
the matter. Therefore, it is not possible to indicate the
time frame by which a final decision will be taken.

Chakma Refugees

*10. SHRI ANANT GANGARAM GEETE:
SHRI KIRIT SOMAIYA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the total number of Chakma Refugees camping
at Assam, Tripura, Meghalaya, Manipur and Arunachal
Pradesh as on August, 1999;

(b) whether any negotiations have been made with
the Government of Bangladesh for their deportation; and

(c) if so, the time by which they are likely to be
deported to their home country?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI): (a) As per the survey conducted by the
Govemment of Arunachal Pradesh during April, 1998,
there were 37,959 Chakma Refugees in Arunachal

Pradesh. There are no reports of any Chakma refugees
in other North-Eastern States.

(b) No, Sir.
(c) Does not arise.
Infiltration In J&K

*11. DR. S. VENUGOPAL:
SHRI RAMANAIDU DAGGUBATI:

Will the Minister of HOME AFFAIRS be pleased to
state:

. (a) whether infiltration by ammed militants into J&K
from across the LoC has been on the increase and
consequently large scale attacks by the militants on the
people are on the rise;
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(b) if so, the details thereof and the reasons therefor;

(c) whether these militants have now started attacking
military camps, BSF and police camps almost all over
the State;

(d) if so, the details of the officials of the Amy and,
other security forces killed in these attacks;

(e) whether any inquiry committee have been set up
in this regard,

(f) it so, the details thereof; and

(g) the steps proposed to be taken by the
Government to meet the challenge posed by the militants?

THE MINISTER OF HOME AFFAIRS (SHRI L.K.
ADVANI): (a) to (d) There have been continued efforts
on the art of Pak IS| and pro-Pak militant outfits to induct
more mercenaries from across the border into J&K with
a view to carrying out terrorist activities. It is difficult to
precisely ascertain the exact level of infiltration.

During the current year 748 civilians and 945 militants
have been killed in terrorist incidents upto 15.11.99 as
against 867 civilians and 999 militants killed during the
previous calendar year.

Some incidents of attacks on.the camps of Security
Forces personnel have been reported during the current
year. A total number of 295 Security Force personnel
have been killed in militant actions during the current
year (upto 15.11.99).

(e) and (f) A Court of Inquiry has been ordered on
the incident of attack on the BSF campus in Bandipora
in Baramulla district on the intervening night of 12th/13th
July, 1999.

Army has ordered Courts of Inquiry into two incidents
(a) attack on the PRO office of the Badamibagh
cantonmeni on the 3rd November, 1999 and (b)
unsuccessful attack on one of the Army post in Kupwara
district on 6th August, 1999.

(g) With a view to tackling the problems of terrorism
in Jammu and Kashmir, the Government has adopted a
multi-pronged approach which includes, inter-alia,
strengthening the border management, neutralising plans
of the militants by proactive action against them in the
hinterland, gearing up intelligence machinery, greater
functional integration through an institutional framework
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of Operations Groups and Intelligence Groups of the UHQ
at all levels, improved technology, weapons and
equipments for Security Forces.

Steps are being taken afresh to flush out militants
and curb militant activities including closer vigil on the
border, establishment of more naka parties in depth areas
to check infiltration/exfiltration, more pickets, intensive
patrolling and extensive cordon and search operations.

Import of Recyclable Plastic

*12. SHRI CHADA SURESH REDDY: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether India is importing recyclable plastic every
month from Europe despite the proposed ban on the use
of carrybags;

(b) if so, the reasons therefor; and

(c) the progress made in regard to finding
biodegradable substitute as an alternative to the plastic
carrybags?

THE MINISTER OF ENVIRONMENT AND FORESTS
(SHRI T.R. BAALU): (a) to (c) The Ministry of Environment
and Forests have issued the Recycled Plastics
Manufacture and Usage Rules, 1999. These rules prohibit
use of carrybags and containers made of recycled plastics
for storing, carrying, dispensing or packaging of foodstuffs
and do not impose a blanket ban on the manufacture
and use of plastic carrybags in the country.

The import of plastics waste and scrap is being
regulated in accordance with the Public Notice dated 1st
January, 1997 issued by the Ministry of Commerce,
Government of India which lay down detailed safeguards
and ensure that no toxic’/hazardous material is imported.

Environment friendly materials such as biodegradable
plastics are at various states of research and development
in the country. The technology for the manufacture of
biodegradable plastics is not yet fully commercialised in
the country.

Changes in Judicial System

*13. SHRI DILIPKUMAR MANSUKHLAL GANDHI:
SHRI UTTAMRAO DHIKALE:

Will the Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased pleased to state:
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(a, whether the Government are considering
overhauling the present judicial system in the country;
and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RAM JETHMALANI): (a) and (b)
Changes/reforms in judicial system are a continuous
process. Bills to comprehensively amend the Civil
Procedure Code and Crimihal Procedure Code with a
view to expedite disposal of cases to eliminate delays in
disposal of civil and criminal cases have already been
introduced in the Parliament.

For encouraging alternative modes of dispute
resolution, special tribunals and the Lok Adalats have
been set up. The Lok Adalats have been vested with
powers of Civil Court.

In addition, various measures have been taken by
the Government including appointment of number of
Special Magistrates and Special Metropolitan Magistrates
for petty criminal cases. The Cheif Justice of India while
declaring 1999 as an “Year of Action”, has requested all
High Courts to take necessary steps for filling up of all
vacant posts of Judges in District Courts.

The posts of judges in the High Courts have also
been increased. The Supreme Court and High Courts
have a!so taken a number of steps for expeditious
disposal of cases, viz; grouping and classification of cases
involving similar questions of law, setting up of specialised
benches, computerisation of listing of cases etc.

Ecological imbalances due to Cyclone

“14. SHRI MADHAVRAO SCINDIA: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) the extent of damage caused to environment and
forest wealth and ecology by the recent cyclonic storm
that recently hit the coastal areas of Orissa; and

(b) the steps taken by the Govemment to make good
the damage?

THE MINISTER OF ENVIRONMENT AND FORESTS
(SHRI T.R. BAALU): (a) A devastating super cyclone was
witnessed on the 29th & 30th October, 1999 along the

eastemn coast of Onissa. The cyclone has severely affected
the life and property.
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There has been damage to the environment and
forests in the affected areas. As reported by the State
Govemnment, the entire vegetation in the coastal districts
from Balasore to Ganjam was severely ravaged. The
coastal shelter belt plantations (43,000 ha) have been
wiped out from most parts of the coast. The available
information indicate that natural forests and plantations
have been badly damaged over an area of 93558 ha.
Large number of trees/bamboo clumps that provided
livelihood and shelter in the coastal districts has been
either uprooted or damaged. The avenue plantations
and green cover in cities like Bhubaneshwar, Cuttack
and Berhampur and along highways, District roads/
Panchayat roads etc. have also been badly damaged or

ravaged.
(b) Steps contemplated to mitigate the damage are:

* Plantations over 43,000 ha. area, (Coastal
shelter beit & Mangrove)

» Distribution of 15 crore seedlings
¢ Creating avenue plantation over 1500 km
* City plantations by planting 10 lakh seedlings

* Restocking of forest blocks over an area of
25,000 ha

« Restoration of wildiife habitats.
Fraudulent Encashment of Saving Certificates

*15. SHRI PRABHUNATH SINGH:
SHRI SURESH RAMRAO JADHAV:

Will the Minister of COMMUNICATIONS be pleased
to state:

(a) whether attention of the Government has been
drawn to the news-item captioned “Postal audit reveals
Rs. 152 crore fraud™ appearing in the Hindustan Times,
dated October 30, 1999;

(b) if so, the facts of the matter reported therein;
and

(c) the action proposed to be taken by the
Govemnment in the matter and also to streamline the
working of the Postal Department?
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THE MINISTER OF COMMUNICATIONS (SHRI
RAM VILAS PASWAN): (a) to (c) The Department of
Posts procures and sells Savings Certificates on behalf
of the ‘Ministry of Finance as a part of its agency
functions. Savings Certificates are printed at India
Security Press (ISP), Nashik under the control of the
Ministry of Finance and transported to various Circle
Stamp Depots (CSDs) across the country through
Railways. The certificates are booked by ISP, Nashik
as consignments in properly sealed and packed wooden
boxes and cartons with the Railways as per
the procedure prescribed in the Financial Handbook
Volume-2 on Free On Railways (FOR) basis. The
booked consignment contains bundles of blank savings
certificates having notional value. These booked
consignments are transported by Railways in ordinary
goods trains from one loco shed to the other till they
reach the destinatiorn junction. This method of
transportation resulted in delay of booked
consignments. Sometimes it takes months together to
reach the destination junctions.

The Savings certificates were lost in transit from
the custody of Railways during the years 1994-97 while-
being transported from ISP, Nashik to Circle Stamp
Depots across the country before their delivery to the
Department of Posts.

Some instances of fraudulent encashment of such
lost certificates were detected by the Department of
Posts in December, 1996 and May-June, 1997 and
necessary investigations were undertaken besides
reporting the cases to State Police immediately.
Subsequently, the Central Audit brought these out in
its report received in July, 1997.

The Hindustan Times report dated 30th October
1999 indicates a loss of savings certificates amounting
to Rs. 152 crore in transit from the custody of Railways
in the 3 Postal circles of Delhi, West Bengal and UP.
it also indicates fraudulent encashment of these lost
savings certificates during the period 1997-99 to the
tune of Rs. 30.87 lakhs in Delhi circle and Rs. 99.47
lakhs in UP circle.

The factual position of the entire country in the
case as on date is that the total face value of savings
certificates including Indira Vikas Patras, Kishan Vikas
Patras and National Savings Certificates lost in transit
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from the custody of Railways during 1994-98 in all the
19 Circles is Rs. 487 crores with the following break
upi—

Circle Amount (Rs. in Crore)
Andhra Pradesh Nil
Assam 173.1500
Bihar 39.7000
Delhi 0.0810
Gujarat 0.0001
Haryana 13.0200
Himachal Pradesh 0.0006
J&K 0.0421
Kamataka Nil
Kerala Nil
Madhya Pradesh 0.0023
Maharashira Nil
North East Nit
Orissa 0.0212
Punjab 0.2000
Rajasthan Nil
Tamil Nadu 0.0045
Uttar Pradesh 108.3100
West Bengai 151.79C9
Grand Total 487.0800 Crore
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The factual position of total amount of fraudulent
encashments in the country till date out of lost Saving
Certificates of face value amounting to Rs. 487 crores in
all the 19 Circles is Rs. 4,709 crores during the period
1994-98 with the following Circle-wise break up:—

Circle Amount .(Rs. in Crore)
Delhi 3.54

\
Uttar Pradesh 0.9947
Haryana 0.1750
Grand Total 4.7097

Fclldwing corrective measures have been taken by
the Department to check the loss of certificates in transit
and their fraudulent encashments:—

(i) The Department of Posts has circulated the
numbers and series of the savings certificates
_lost in transit from the custody of Railways till
date to all the post offices in the country so as
to guard against their fraudulent encashment
from any of the post office. )

(i) Department has also informied Reserve Bank of
India about the complete details of the lost
certificate so that RBI in turn can circulate the
series nos. to various nationalized, cooperative
and private banks in the country for averting
fraudulent pledging of these certificates to get
loans.

(i) The matter has also been reported to the CBI
which is actively investigating the case. CBI has
revealed that they have been able to bust a
gang in Delhi area which were involved in
fraudulent encashment of certificates from
Mangolpuri (Ashok Vihar H.O.) Post Office in
Delhi. Four of the miscreants from outside the
Department have been arrested and are
presently in jail and two of them are absconding
Seven of the Departmental officials have been
arrested and one is absconding. Two of bank
officials involved in the case have also been
arrested. 'Thiny seven of the departmental

NOVEMBER 29, 1999

to Questions 60

officials have been proceeded against for
imposition of major penalty under the conduct
rules. The matter is being vigorously pursued
with the CBI for expediting the investigation S0
as to apprehend all the culprits.

(iv) Department has also circulated instructions from
time to time to all the Circles and Post Offices
to guard against any such fraudulent payments
in future. The staff has been directed to strictly
follow the laid down procedures and rules while
disbursing the encashments of savings
certificates.

(v) Department has also proposed changes in the
mode of transportation of the savings certificates
from ISP Nashik to various Circle Stamp Depots.
The proposal for transportation by using Express
Parcel Post has been agreed to by Department
of Economic Affairs, Ministry of Finance.

(iv) Presently the consignments are being
transported from ISP, Nashik to various CSDs
in the country by road under escort from
concerned circle and there has been no loss in

transit of consignment despatched from ISP,
Nashik since 1998.

(vi) The payment on discharge of certificates over
Rs. 20000 to any single party has been ordered

to be made through a cheque rather than by
cash from post office.

Availability/Demand of Petrol/DieseVLPG

*16. DR. V. SAROJA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the status of availability and demand of Petrol/
DieseVLPG in the country;

(b) the steps taken to meet the demand of Petrol/
DieselLPG; and

(c) the steps taken to attain self-sufficiency in the oil
sector?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK): (a) and (b) The estimated
avallability and demand of Petrol/Diesel/Liquid Petroleum
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Gas (LPG) in the country during 1999-2000 is given
below:—

(Figures in MMT)

Product Availability Demand
Imports Domestic (including

Inventory)

1. Petrol Nil 7.343 5.873
2. Diesel 3.956 36.948 40.904
3. LPG 1.263 4.644 5.907

To meet the gap between the demand and domestic
availability, products are sourced through imports.

(c) Steps are being taken to increase crude oil
production in the country through application of improved
technologies, better understanding of reservoir behaviour,
development new fields, additional development of existing
fields and by inviting foreign and private capital in the
upstream sector. The refining capacity is also being
increased in the country by expansion of existing refineries
in the public sector and setting up of refineries in joint
sector and private sector.

Foreign Funding

*17. SHRI S.D.N.R. WADIYAR:
SHRI C. SREENIVASAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the number of Non-Govermment Organisations
(NGOs) in the country being funded by the foreign
countries;

(b) whether the Government have a fool-proof
mechanism to monitor the receipt of foreign contributions
by all these bodies in the country;

(c) it so, the details of funds received by these
organisations, State-wise and organisation-wise; and

(d) the measures being taken to ensure that the
funds are utilised for the purposes for which they are
meant?
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THE MINISTER OF HOME AFFAIRS (SHRl LK.
ADVANI): (a) to (c) Details of foreign contribution received
by voluntary associations under the provisions of the
Foreign Contribution (Regulation) Act, 1976, have been
published in the Annual Report brought out by the Ministry
of Home Affairs (Foreigners Division). Copies of the
Annual Report (upto 1997-98) have been placed in the
Parliament Library. The Annual Report tor 1998-99 is
being compiled.

(b) Under Rule 4(1)(a) of the Foreign Contribution
(Regulation) Rules, 1976, associations coming under the
purview of the said Act, are required to fumish intimation
in regard to receipt and utilisation of foreign contribution
by them on yearly basis, duly certified by a Chartered
Accountant, to the Ministry of Home Affairs. The
monitoring of foreign contribution is done through a
process of scrutinising these retums, submitted by such
associations.

(d) The Govemment of India are empowered to order
an inspection of accounts or records under section 14,
or audit books of accounts of such associations under
section 15-A, if it has any grounds to suspect that any
provision of the Act has been or is being contravened.

Construction of New Ports

*18. SHRI K. YERRANNAIDU: Will the Minister of
SURFACE TRANSPORT be pleased to state:

(a) whether the Government propose to construct new
ports to boost the exports during Ninth Five Plan,

(c) if so, the details thereof, and

(c) the targets set up for constructing new ports
during the said period?

THE MINISTER OF SURFACE TRANSPORT (SHRI
RAJNATH SINGH): (a) to (cj A new port at Ennore, 25
kms. north of Chennai, is being constructed at an
estimated revised cost of Rs. 927.10 crores with
assistance from Asian Development Bank with a capacity
to handle 16 million tonnes of coal. The port is expected
to be commissioned by July, 2000.

Steps have also been taken to create additional
capacity in the existing major ports under various Plan
schemes to meet the growing demand of the trade.
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Pending Cases and Strength of Judges

*19. SHRI PAWAN KUMAR BANSAL:
SHRI DANVE RAOSAHEB PATIL:

Will the Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) the total number of cases pending in the Supreme
Court and various High Courts of the country at present
and during the last three years, Coun-wise;

(b) the reasons therefor;

(c) the steps taken by the Govemnment to reduce the
pendency of cases in the courts and ensure expeditious
disposal of litigation;

(d) current position of sanctioned posts of judges in
the Supreme Court and different High Courts of the
country;

(e) whether the Government propose to increase the
strength of judges in the Supreme Court and different
High Courts particularly in Mumbai High Court for the
early disposal of pending cases;

() if so, the details thereof; and
(g) it not, the reasons therefor?
THE MINISTER OF LAW, JUSTICE AND COMPANY

AFFAIRS (SHRI RAM JETHMALANI): (a) The available
information is given in enclosed Statement.
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(b) The pendency of cases is due to various complex
factors which_include inadequate strength of Judges,
increased institution of cases, rise in population, radical
change in the pattem of litigation, awareness of rights on
the part of the citizens, etc.

(c) Various measures have been taken by the
Govemment including amendment of the Civil Procedure
Code and Criminal Procedure Code, increase in the
number of posts of Judges/Judicial Officers, appointment
of Special JudicialMetropolitan Magistrates and adoption
of other alternative modes of dispute resolution. In
addition, the Supreme Court and High Courts have taken
a number of steps for expeditious disposal of cases, viz;
grouping and classification of cases involving similar
question of law, setting up -of specialised benches,
computerization of listing of cases, etc.

(d) The present sanctioned stength of Judges in
Supreme Court is 26 including Chief Justice of India.
The sanctioned strength of Judges of High Courts is 590
permanent/Additional Judges.

(e) to (g) The sanctioned strength of Judges of
Supreme Court is considered by the Government of India
as and when a proposal in this regard is received from
the Chief Justice of india. No such proposal has been
received. In respect of High Courts it has been decided
to create 28 new posts of permanent/Additional with effect
from the dates these posts are actually filled up. Mumbai
High Court has not qualified for increase in its Judge
strength on the basis of guidelines/yardsticks finalised for
the purpose on the recommendation of the Chief Justice
of India.

Statement

Pendency of cases in Supreme Court and various High Courts during the last three years and at present

1996 1997 1998 1999
Supreme Court 23,246 19,032 19,806 20,306
(10/98) (2/99)
Sl Name of the Number of cases pending as on 31st December
No. High Court 1996 1997 1998
1 2 3 4 5
1. Allahabad 865455 758,968 796129
2. Andhra Pradesh 135621 133,211 145851
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1 2 3 4 5
3. Bombay 234058 237,618 252526
4. Calcutta 264312 282,209 295158
5. Delhi 163537 163,430 173020
6. Gauhati 3361 8 34,165 35667 (9/98)
7. Gujarat 123108 122,966 121532
8. Himachal Pradesh 17166 13,352 11391
9. J &K 96414 98,645 93256
10. Karnataka 150965 135,389 90072
11, Kerala 217823 250,261 284231
12. Mahdya Pradesh 82294 83,131 93551
13. Madras 310640 326,619 341369
14. Orissa 66820 84,897 102402
15. Patna 93310 84,666 82818
16. Punjab & Haryana 161562 170,671 171837
17. Rajasthan 97768 98,416 107265
18. Sikkim es 85 472
Total 3103959 290,97,472 3198547
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Village Public Telephone Scheme

*20. SHRI DINSHA PATEL:
PROF. RASA SINGH RAWAT:

Will the Minister of COMMUNICATIONS be pleased
to state:

(a) whether the rural telephone system has not been
successful in the country and the Govemment are not
satisfied with the progregs made with regard to village
Public Telephone Scheme;

(b) if so, the reasons for not improving the telephone
services qualitatively and quantitatively in the rural areas
as compared to the urban areas despite several

announcements made by the Govemment to this effect;
and

(c) the remedial measures proposed to be taken by
the Government to improve the telecom services in the
rural areas of the country?

THE MINISTER OF COMMUNICATIONS (SHRI RAM
VILAS PASWAN): (a) to (c) The rural telephone system
comprises telephone exchanges, telephone connections
and village public telephones. There are 19,584 rural
exchanges with an equipped capacity of 51,68,633 and
38,80,707 telephone connections. There are also 344,508
village public telephones as on 1.11.1999. All rural
telephone exchanges are electronic. All MARR systems
also are electronic. Operational problems have been
encountered in respect of village public telephones on
MARR. Government is aware of the problem and several
remedial measures have been initiated. These are:—

(i) Annual maintenance contract for maintenance
of MARR equipment to supplement
developmental efforts.

(i) Replacement of faulty batteries and missing
solar panels.

(i) Trairing of technical staff to maintain MARR
equipment.

(iv) For tuture village public telephone programme,
new technologies such as Wireless Local Loop,
C-DOT/PMP and Satellite systems are being
introduced.

(v) Reliable transmission media is being provided
for all Circles progressively.

NOVEMBER 29, 1999

to Questions 68

Operational performance of rural telecommunication
service particularly village public telephones is adversely
affected due to lack of basic infrastructure facilities
particularly commercial power and efficient road
communication in rural areas in most of the States. These
factors also have slowed down the development
programmes. Apart from this, rural network being highly
spread out significantly, more efforts are required to
maintain the services.

Border Dispute between Maharashtra and Karnataka

1. SHRI VILAS MUTTEMWAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether border dispute between Maharashtra and
Kamataka has not been solved as yet;

(b) if so, the latest position of the dispute;

(c) whether the State Government of Maharashtra
has been requesting the Government to intervene in the
matter and resolve the dispute; and

(d) if so, the concrete steps taken by the Govemment
to ease the situation between the two States?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 1.D. SWAMI): (a) and (b) The
boundary dispute between Maharashtra and Kamataka
has been pending since the reorganisation of States in

1956. The differences between the two States still persist.
(c) Yes, Sir.
{d) The Govemment of India is of the view that the
dispute is to be resolved primarily by the State

Govemments concemed through discussions and mutual
accommodation.

Dues of States to NTPC

2. SHRI Y.S. VIVEKANANDA REDDY: Will the
Minister of POWER be pleased to state:

(a) whether certain State Govemments owe dues to
the National Thermal Power Corporation;

(b) it so, the details thereof, State-wise;

(c) the steps proposed to be taken by the
Govemment to recover these dues; and

(d) the results achieved thereby, State-wise?
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THE MINISTER OF POWER
KUMARAMANGALAM): (a) Yes, Sir.

(SHRI P.R.

(b) The total outstanding dues payable by State
Electricity Boards (SEBs) to National Thermal Power
Corporation (NTPC) amounts to Rs. 11717.02 crores as
on October 31, 1999 which includes surcharge of Rs.
4142.53 crores. SEB-wise details of dues are given as
Statement.

(c) and (d) The NTPC and Govemment are taking
up various measures regarding recovery of outstanding
dues of NTPC as indicated below:—

(i) The NTPC management is pursuing recovery
of dues with concemed SEB/State Government.

(i) The Special Incentive Scheme is given by NTPC
since September, 1994 to provide incentive to
States which establish Letter of Credits (LC) to
cover full amount of current monthly bills.

(ii) NTPC at times also resorts to regulation to the
defaulting states. Recently, notices for such
regulation of power supply were issued to
WBSEB, BSEB and GRIDCO in the Eastern
Region effective from 11.11.1999. Also, notices
were issued to UPSEB, HVPN and J&K in
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Northem Region effective from 1.12.1999 for
UPSEB and 12.12.1999 for HVPN and J&K.
Favourable responses have been received in
these cases.

(iv) In case of new projects, NTPC is making efforts
for payments safeguards in the Power Purchase
Agreements signed for its new projects. These
include back up of State Government guarantee
for the LC.

(v) The position is also reviewed periodically by
Ministry of Power and the matter is taken up at
the level of Chief Secretary/Chief Minister.

(vi) There is also a dispensation under which dues
as on 31.12.1996 are being recovered directly
by Ministry of Finance through Central
appropriation and paid directly to NTPC.

(vii) A proposal for securitization for liquidating part
of the dues payable to Central Public Sector
Power Utilities is also under consideration.

Few defaulting States/SEBs have responded
favourably to the above measures. GRIDCO have
enhanced LC to Rs. 42 crores. BSEB has released
Rs. 100 crores and has agreed to enhance LC to Rs. 40
Crores. BSEB has enhanced LC to Rs. 25 Crores and
also released Rs. 20 Crores.

Statement

NTPC Outstanding Dues as on 31.10.1999

(Rs. in lakhs)
STPS/SEB Outstanding Surcharge Total
as on date billed outstanding
1 2 3 4
Uttar Pradesh SEB 166784 61672 228456
Delhi Vidhyut Board 130212 95492 225704
Bihar SEB 148186 66401 214587
West Bengal SEB 85968 26561 | 112529
Grid Comporation of Orissa 50485 10105 60600
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1 2 3 4

Madhya Pradesh EB 25376 24918 50294
Jammu & Kashmir 12772 31999 4477
Damodar Valley Corporation 24976 18642 43620
Maharashtra SEB 27440 12996 40436
Gujarat EB 26020 13675 39695
HVPN 12463 23504 35967
Tamil Nadu EB 12524 6246 18770
Rajasthan SEB 11439 5074 16513
Kerala EB 8038 4802 12840
Karnataka SEB 4816 3052 7868
APTRANSCO 2254 5210 7464
Assam SEB 3499 716 4215
Sikkim 1620 535 2155
Pondicherry 1541 163 1704
Punjab SEB R 1082 1114
Himachal Pradesh SEB 38 925 963
Daman & Diu 515 127 642
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1 2 3 4
Goa (Western Region) 188 254 442
Goa (Southern Region) 277 100 7
Dadra & Nagar Haveli 0 0 0
Union Territory of -24 0 -24
Chandigarh
Total 757449 414253 1171702
Abbreviation:

SEB — State Electricity Board.
HPVN — Haryana Vidhyut Prasaran Nigam.
APTRANSCO — Andhra Pradesh Trans Company.
[Translation] [English]
Assam Accord

Shifting of Telephone Office

3. SHRI RAMSHETH THAKUR: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether all the telephone cases pertaining to
Raigarh district of Maharashtra are being settied from
Mumbai-Santacruz Telecom circle instead of Raigarh;

(b) if so, the details thereof;

(c) whether the Government propose to shift the
concemed office from Santacruz Raigarh district to provide
better telephone facilities to the subscribers of Raigarh;
and

(d) if so, the time by which the said office is likely
to be shifted and if not the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) to (d)
Registration for new tefephone connections, their releass
shifting, provision of accessories, bill enquiry issue of
duplicate bills etc. are dealt by the respective officers in
various talukas of Raigarh district.

4. SHRI G.M. BANATWALLA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Assam Accord provides for
safeguards to protect the cultural social and Linguistic
identity and heritage of the Assamese people;

(b) if so, whether any proposals are under
consideration of the Govemment for implementation;

(c) if so, details thereof;

(d) whether there are any objections to these
proposals; and

(e) if so, the details of the objections and reaction of
the Govemment thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI 1.D. SWAMI): (a) Clause 6 of
Assam Accord provides that “Constitutional legislative and
administrative sateguards as may be appropriate shall be
provided to protect preserve and promote the cultural
Social linguistic identity and heritage of the Assamese
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(b) to (e) On the basis of the proposal received from
Government of Assam, Government has already
sanctioned and released Rs. 18.85 crores and Rs. 8.79
crores for establishment of Srimanta Shankaradeva
Kalashetra Complex and Jyoti Chitraban Film Studio.
Subsequently, the State Government of Asam and All
Assam Students Union have submitted some proposals.
The proposals submitted deal inter-alia with amendment
to the Articles 3, 11 16(3), 30, 35, 170(3), 249, 258 and
347 of the Constitution of India, Register of Citizens.
Proper Utilisation of Water Resource Optimum Utilisation
of Oil and Natural Gas, Creation of Second Chamber in
the Legislature of State, amendment of Citizenship Act,
1985 Reservation of seats to Parliament, State Legislature
etc. Government would not have any objection to relevant

proposals if they are legally sustainable and
administratively feasible.

Improvement in PLF

5. SHRI MOHAN RAWALE: Will the Minister of
POWER be pleased to state:

(a) whether the Plant Load Factor (PLF) has improved
significantly during the last few years;

(b) it so, the details of Plant Load Factor, State-wise
for the last three years,

(c) whether the Government have formulated any
action plan to further improve the Plant Load Factor; and
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(d) if so, the details thereof?

THE MINISTER OF POWER (SHR!I P.R.
KUMARAMANGALAM): (a) The all india Plant Load Factor
of Thermal Power Stations during 1996-97, 1997-98 and
1998-99 is given below:—

Year PLF (%)
1996-97 64.6
1997-98 64.7
1998-99 64.6

(b) State-wise/system-wise Plant Load Factor (PLF)
of Thermal Power Stations from 1996-97 to 1998-99 is
enclosed as Statement.

(c) and (d) The measures being undertaken to further
improve the PLF include higher utilisation of installed
capacity, reduction in auxiliary power consumption,
additional generation from the existing power station
through Renovation and Modemisation and lite extension,
construction of missing transmission links and system
improvement.

Statement

All India/Year-wise/Sector-wise PLF(%) of Thermal

Stations Plant Load Factor (%)
1996-97 1997-98 1998-99 1999-2000
Apr 99-Oct’ 99
1 2 3 4 5

All india 64.4 64.7 64.6 65.2
Central Sector 7MA 70.4 A 70.7
Private Sector 71.2 71.2 68.3 70.8
State Sector 60.3 60.9 60.7 61.7
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1 2 3 4 5
Delhi Vidyut Board 41.8 47.0 38.2 48.8
Haryana Power Generation Corpon. 47.7 49.5 48.8 53.0
Rajasthan State Electricity Board 75.7 82.1 78.1 74.2
Punjab State Electricity Board 65.6 69.0 69.4 77.5
U.P. State Electricity Board 49.2 48.7 48.9 48.5
Guijarat Electricity Board 64.9 65.6 63.6 64.8
Maharashtra State Electricity Board 68.9 68.3 68.4 67.9
Madhya Pradesh Electricity Board 62.3 66.1 67.2 65.0
Andhra Pradesh Generation Corpn. 78.3 81.9 76.8 80.5
Tamil Nadu Electricity Board 72.4 68.0 65.9 70.1
Kamataka Power Corporation Ltd. 70.2 75.2 81.6 80.3
Bihar State Electricity Board 15.3 16.0 225 18.7
Orissa Power Generation Corpn. 69.3 66.2 76.2 84.7
West Bengal State Electricity Board 39.1 39.9 36.8 385
West Bengal Power Development Corporation 56.3 52.7 60.7 54.0
Durgapur Proejct Ltd. (W.B.) 29.5 25.2 17.6 235

Assam State Electricity Board 271 21.3 18.7 17.8
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Secret/Extra-judicial Killings

6. DR. JAYANT RONGPI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether recently there had been public outcry in
Assam about the alleged secret killings or extra-judical
executions by the law enforcement agencies;

\

(b) it so, the number of such deaths during the last

three years; and

(c) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI |.D. SWAMI): (a) to (c) Information

is being collected and will be laid on the Table of the
House.

[Translation]

Special Recruitment Drive

7. SHRI SURESH CHANDEL: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) wnether the Government have decided to fill up
the posts lying vacant in the Scheduled Tribe areas
through a “Special recruitment drive”;

(b) it so, whether the Postal Department have made
recruitments in the tribal areas of Himachal Pradesh, but
the Telecommunication Department could not do so as
yet;

(c) it so, the reasons for not launching such drive by
the Telecommunication Department; and

(d) the time by which the vacancies are likely to be
filled there through the special drive by Telecommunication
Department in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) No, Sir.

(b) Not applicable in view of above.
(c) - Do -

(© - Do -
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[English]
High Court Bench at Kannur

8. SHRI T. GOVINDAN: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS be pleased to state:

(a) whether the State Government of Kerala has
submitted any roposal for setting up a bench of High
Court at Kannur for the benefit of the people of Malabar;
and

(b) if so, the reaction of the Government thereto?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RAM JETHMALANI): (a) No, Sir.

(b) Does not arise.
[Translation]

Dilapidated condition of Bridge
over Rapti River

9. SHRI RAJ NARAIN PASSI: Will the Minister of
SURFACE TRANSPORT be pleased to state:

(a) whether the bridge constructed over Rapti river
between Bansgaon - Gorakhpur in Uttar Pradesh is in

dilapidated condition which may cause fatal accident at
any time;

(b) whether the Government have received requests
from the public representatives or the citizens for

constructing a new bridge there during last five years till
date; and

(c) if so, the action taken by the Govemment thereon
and the progress made so far in this regard, if any?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) Presumably the Hon'ble Member is referring to the
existing bridge over river Rapti in Gorakhpur town on
NH-28. The bridge is not in dialapidated condition and it
is open to all types of traffic.

(b) and (c) Yes, Sir. The work for construction of
additional two lane bridge has been included in the Annual
Plan 1999-2000 of the Ministry.
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Vacant Posts of Judges in Rajasthan
High Court

10. SHRI JASWANT SINGH BISHNOI: Will the
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be
pleased to state:

(a) the number of posts of judges lying vacant in
Rajsthan High Court as on date;

(b) whether the Government propose to fill up these
posts;

(c) if so, the time by which these are likely to be
filled up; and

(d) if not; the reasons therefor?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RAM JETHMALANI): (a) to (d) As on
24.11.1999, against the sanctioned strength of 32
permanent/Additional Judges, 20 permanent Judges
were in position in the Rajasthan High Court leaving
12 vacancies of permanent/Additional Judges to be filled

up.

The process of consultation among the concemed
constitutional authorities to fill up the existing vacancies
of Judges in the Judges in the Rajasthan High Court is
on. It is, however, not possible to indicate the time by
which these are likely to be filled up.

[English]
Mobile Cellular Telephone Link Facilities

11. SHRI PRIYA RANJAN DASMUNSI: Will the
Minister of COMMUNICATIONS be pleased to state:

(a) whether there is any proposal to provide mobile
cellular telephone link facilities in Malda, Raigunj and
Islampur region of West Bengal during 1999-2000;

(b) if so, the details thereof;
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(c) whether the Government propose to set up
appropriate tower for the same; and

(d) if so, the steps taken/proposed to be taken by
the Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) to (d)
There is no proposal of Department of Telecom Services
to provide mobile Cellular Telephone link facilities in
Malda, Raiganj & Islampur region of West Bengal during
1999-2000. However, a licence has been given to M/s
Reliance Telecom Limited for operation of Cellular Mobile
Telephone Circle. The Cellular Service is being provided
by the Private operator as per the terms and condition of
the licence and its own business plans. So far the Cellular
service has not been provided in Malda, Raiganj and
Islampur by Reliance Telecom Ltd.

STDASD/PCOs Booths in Tamil Nadu

12. SHRI C. KUPPUSAMI: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the number of PCOs/STD/ISD booths installed in
Tamil Nadu during the last three years, district-wise;

(b) the number of applications lying pending for
sanction of such booths in the State; and

(c) the time by which these applications are likely to
be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) The
information is given in the Statement enclosed.

(b) 50,186 applications are lying pending for allotment
of STD/ISD PCOs in Tamil Nadu.

(c) Allotment of STD/ISD PCOs is a continuous
process and those are being allotted on first come first
served basis. The pending applications would be cleared
progressively as and when spare capacity in the exchange
is available.
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to Questions

Number of STD/ISD/PCOs installed in Tamil Nadu, SSA-wise (Telecom. District)

during the last three years

Name of SSA

1996-97

< 1997-98 1998-99
No.
1 2 3 4 5
1. Coimbatore 344 78 12
2. Madurai 42 3 19
3. Tiruchirappalli 43 5 4
4. Salem 19 351 5
5. Thanjavur 12 4 —
6. Vellore 124 102 —
7. Cuddalore 50 109 5
8. Tirunelveli 101 146 64
9. Dharmapuri 42 132 1
10. Nagercoil 107 31 202
1. Tuticorin 80 129 -
12 Karaikudi 48 74 -
13 Chengalpattu 100 40 160
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1 2 3 4 5

14. Kumbakonam 19 —_ —_

15. Coonoor 1 —_ 68

16. Chennai 2546 925 953

17. Erode 122 222 188

18. Virudhanagar 6 100 107

[Translation]
Naxalism

13. SHRI BRAJ MOHAN RAM: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the States affected by Naxalite activities;

(b) the number of violent Naxalite incidents
involving the loss of life and property during each of
the last three years State-wise;

(c) the details of the financial assistance given to
Naxalite affected Bihar and other States during sach
of the last five years; and

(d) the steps being taken to meet the situation
arising out of Naxalite violence?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR! CH. VIDYASAGAR RAO): (a)
The States of Andhra Pradesh, Bihar Madhya Pradesh,
Maharashtra and Orissa are affected by Naxalite
activities.

(b) The information as per available reports is as
under.—

Left Wing Extremist Violence

(incidents/deaths)
1996 1997 1998
Andhra Pradesh 933(86) 863(234) 736(205)
Bihar 564(320) 470(325) 373(206)
Madhya Pradesh 113(23) 102(14) 179(59)
Maharashtra 39(11) 35(9) 43(3)
Orissa 23(—) 24(—) 11(5)

“The numbers in brackets indicate deaths.

(c) A statement indicating the funds released to the
affected States under the Scheme for Modemisation of
State Police Forces, during the years 1994-95 to 1998-
99 is attached.

(d) Ministry of Home Affairs has set up a Coordination
Centre headed by the Union Home Secretary with Chief
Secretaries and Directors General of Police of the States
affected by left wing extremism as its members. Among
the important decisions taken are that the States should
prepare Action Plans have so far been received from the
States of Andhra Pradesh, Madhya Pradesh and Orissa
only and have accordingly been forwarded to the Planning
Commission. The Government has also formulated a
scheme for reimbursement to the extent of 50% of the
Security Related Expenditure incurred by States in tackling
the problem of left wing extremism, covering the period
from 11.4.1996 to 31.3.2001. So far, under this Scheme,
amounts of Rs. 10 crores, Rs. 3.58 crores and Rs. 1.96
crores approximately, have been released to the
Govemments of Andhra Pradesh, Orissa and Maharashtra

respectively.
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Statement
Scheme for Modemisation of State police Forces—funds released to various State
Govemnments during the period 1994-95 to 1998-99
(Rs. in lakhs)
Name of State Funds released during
1994-95 1995-96 1996-97 1997-98 1998-99
Andhra Pradesh 104.780 309.560 709.560 1209.560 709.560
Bihar 116.560 308.120 333.120 783.120 633.120
Madhya Pradesh 287.180 237.820 478.820 387.820 437.820
Maharashtra 125.640 251.290 251.290 Nil 324915
Orissa 144.610 104.610 200.00 164.610 104.610
[English]

CLB Decision in Respect of Non-Payment of
Deposits

14. SHRI RAJAIAH MALYALA: Will the Minister of
LAW, JUSTICE AND COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred Question No. 2817
on July 6, 1998 and state:

(a) the names of the Directors/Officials of M/s. Helios
Corporation Ltd., Patna, who have been appearing on
behalf of the Company before the Company Law Board
(CLB), East Region, Calcutta, in connection with the non-
payment of interest and principal amount taken as fixed
deposits by the company, alongwith the details of the
cases so far filed, decided and pencng; and

(b) the details fo the orders that have been passed
by the CLB, Calcutta, during 1998 and 1999 alongwith
the next dates fixed?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RAM JETHMALANI): (a) and (b) No

Directors/officials of M/s. Helios Corporation Ltd., Patna
appeared before Company Law Board, Eastem Region
Bench. The Company was represented by an Advocate
before the Company -Law Board in connection with the
hearing of complaints for non-refund of fixed deposits.

Al the 160 complaints filed under section 45QA of
the RBI Act, 1934, against M/s. Helios Corporation Ltd.
were finally decided on 7.10.99 by the Company Law
Board. No further complaints are pending.

By an order dated 7.10.99, the Company Law Board
directed the abovenamed company to repay the deposits
alongwith upto date interest at the contracted rate and
filling fees in the following manner—

(i) Deposits upto Rs. 5,000/- in one instaiment by
31.12.99.

(i) Deposits above Rs. 5,000/- and upto
Rs. 25,000/- in two instaiments by 31.1.2000
and 30.4.2000 respectively.

(i) Deposits above Rs. 25,000/- in three instalments
by 29.2.2000, 31.5.2000 and 31.8.2000
respectively.
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Opening up of New Telephone Exchanges

15. SHRI HANNAN MOLLAH: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the Government have received any
proposal for opening up of new telephone exchanges in
Uluberia region in Howrah District of West Bengal,

(b) if so, the details thereof; and

(c) the steps taken by the Government in this regard
and the time by which the work is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b)
Proposal for opening 13 exchanges namely (Gardiara,
Kulgachia, Bhatora, Jaypur, Jhikira, Sonatala, Khalisani,
Baniban, Banharispur, Gar-Chumuk, Haturia or Udang,
Jaynagar and Singti) in Uluberia region of Howrah District,
West Bengal has been received.

(c) Telephone exchange at Khalisani has already
been set up. At Jaypur Udang and Jhikira, new exchanges
are expected by 31.3.2000.

At other places mentioned above, exchanges will be
considered during the next financial year if there s
sufficient demand for telephones at these places.

In this area 3 more exchanges i.e. at Daspur,
Bhandergacha and Nunti-Mugkalyan have been planned
for the current financial year.

M.C. Road in Kerala

16. SHRI RAMESH CHENNITHALA: Will the Minister
of SURFACE TRANSPORT be pleased to state:

(a) whether there is any proposal for converting the
M.C. Road in Kerala to a National Highway, and

(b) # not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) No, Sir.

(b) The proposal cannot be considered due to
constraint of funds and the fact that parallel national
highway exists.
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Cochin Refinery

17. SHRI N.N. KRISHNADAS: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Cochin Refineries had submitted
proposal for a Power Project at Cochin;

(b) if so, the action taken thereon;

(c) whether the concemed ministries have given their
clearances; and

(d) if so, the details thereof;

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) Yes, Sir.

(b) to (d) In February 1997, Government had
conveyed first stage clearance to Cochin Refineries
Limited (CRL) for incurring an expenditure of Rs. 2.5
crores for preparation of Detailed Feasibility Report (DFR)
for the project. CRL submitted the DFR to the Government
in December, 1997. Since clearance from Central
Electricity Authority (CEA) is required for setting up the
project, approval of the Government was conveyed to
CRL in April, 1999 for incurring an expenditure under
Rs. 10 crores for preparation of Detailed Project Report
(DPR) for obtaining such clearance.

Apart from this, in November, 1998, Govemnment's
approval was conveyed to CRL to selection of consortium
of Cochin Ambalamugal Energy Company, Larsen &
Toubro and Kerala State Electricity Board as JV partner
by CRL for implementation of this project.

Further, in October, 1999 Govemment's approval has
also been conveyed to investment of Rs. 10,000 by CRL
as a part of pre-project activity within the approved DPR
cost of Rs. 10 crores for formation of JV company for
implementation of the said project, subject to project
investment approval by PIB/Govemment and that expected
damage on account of liquidation etc. of the JV Company
should be confined to Rs. 10,000 only which should be
agreed to by other JV partners.

The following clearances have also been obtained
by CRL for the project:

(i) ‘in-principle’ clearance from the Central Electricity
Authority in December, 1995.

(i) Environmental clearance for the project from the
Ministry of Environment & Forests in May, 1999.
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Construction of Super Highway

. 18. SHRI MOINUL HASSAN: Will the Minister of
SURFACE TRANSPORT be pleased to state:

(a) the progress achieved in the matter of construction
of the super highway between the North-South and
East-West corridors under the National Highway
Development Programme;

(b) whether the Indian construction companies are
participating in the said highway development programme;

(c) the amount of funds available to the National
Highways Authority of India for the purpose and the
sources of such funds; and

(d) the amount of cess collected by way of levy on
petrol and diesel so far and made available to the National
Highways Authority of India for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) The work on North-South and East-West Corridors
under National Highway Development Project has started.
Contracts for upgradation of 220 Kms. at an estimated
cost of Rs. 670 crores have already been awarded.

(b) Yes, Sir.

(c) Adequate funds are available with NHAI for the
programmes under implementation. The funds are
provided from budgetary grants, by way of investment by
Government of India to NHAI.

(d) Allocation to NHAI can be made after the creation
of the Dedicated Fund.

Revival of Shipping Industry

19. SHRI CHANDRAKANT KHAIRE: Will the Minister
of SURFACE TRANSPORT be pleased to state:

(a) whether the shipping industry is in a bad shape
at present;

(b) if so, the details thereof, and

(c) the steps taken to help the shipping industry to
revive?
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THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) to (c) No, Sir. However, Shipping being a cyclical
industry is influenced by prevailing trend of trade and
commerce world over. Currently, it is passing through a
recessionary phase and having a depressed freight
market.

In order to give a continued impetus to the growth
and development of shipping industry, step taken by
Government includes the introduction of automatic
approval for acquisition of ships, placing Import of large
vessels in OGL, relaxation of age norms for acquisition
of second hand vessels and to extent freedom to ‘time
charter out Indian ships to foreign companies for
employment in intemational cross trade. Govemnment have
also initiated action to formulate a long term perspective
plan by evolving the National Shipping Policy.

[Translation]
National Himalayan Park in Kullu

20. SHRI MAHESHWAR SINGH: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) the progress made in setting up of the great
national Himalayan Park at Rola in Kullu district in
Himachal Pradesh;

(b) whether the work of resettlement of the displaced
persons of the villages at an altemative place has been
completed;

(c) if so, the date on which the said work was
completed;

(d) if not, the reasons therefor and the time by which
it is likely to be completed, and

(e) the total amount provided for setting up the above
park?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI BABU LAL
MARANDI): (a) Final notification of Great Himalayan
National Park, Kullu has been issued vide Gowt. of
Himachal Pradesh notification No. FFE-B-F(3)-2/99 dated
the 28th May, 1999.
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(b) The award of the Collector stipulates payment
of compensation only and does not involve any
resettiement.

(c) and (d) Does not arise.

(e) The stipulated amount of compensation in the
award is Rs. 1,55,18,023.

[English]
Small Road Projects to Private Companies

21. SHRI RAMCHANDRA VEERAPPA: Will the
Minister of SURFACE TRANSPORT be pleased to state:

(a) the number of small projects like by-pass and
road over bridges given to private companies during the
last three years in Karntaka;

(b) the total amount involved in these projects and
the number of proposals pending at present; and

(c) the criteria adopted for awarding these projects
to private companies?

THE MINISTER OF STATE IN THE MINISTRY OF
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN):
(a) One project namely construction of Hubli-Dharwad
Bypass.

(b) The estimated cost of this project is approximately
Rs. 68 crores.

(c) The projects are awarded on competitive tenders
basis and bidder is selected on the principle of lowest
cost to the user.

Disposal of Cases
22. SHRI TRILOCHAN KANUNGO: Will the Minister
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased

to state:

(a) the average number of disposal of cases in each
of the High Courts per day per judge;

(b) whether there are any norms for the High Court
Judges for the disposal of cases; and
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(c) if so, the number of judges who have failed in
the year 1998-99 to come upto these norms?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RAM JETHMALANI): (a) and (c) No such
information is maintained by the Government.

(b) There are no fixed noms for disposal of cases
by the Judges of High Courts. However, as per available
information, during 1997 the average rate of disposal of
cases per Judge was 1697 main cases.

Electronic Telephone Exchanges

23. SHR! MANIKRAO HODLYA GAVIT: Will
the Minister of COMMUNICATIONS be pleased to
state:

(a) number of Electronic and Non-Electronic telephone
exchanges functioning at present in the country, State-
wise;

(b) whether Government propose to convert all the
Non-Electronic Telephone Exchanges into the Electronic
ones;

(c) if so, the details thereof, State-wise and Union
Termitory-wise; and

(d) the amount likely to be incurred thereon and
the time by which the said work is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) At
present 24604 electronic and 15 non-electronic exchanges
are functioning in the country. State-wise details are given
in the enclosed Statement.

(b) and (c) Yes, Sir.

The exchanges functioning in Union Territories are
electronic. State-wise list of places where non-electronic
exchanges are functioning is given in Statement.

(d) An amount of Rs. 74.9 Crores is likely to be
incurred thereon and the work is likely to be completed
by 31-3-2000.
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Statement
Sl. Name of State No. of electronic No. of non-electro- Places Amount
No. telephone nic telephone where likely
exchanges exchanges non- to be
electronic incurred
exchanges Rs.
are in
functioning crore
1 2 3 4 5 6
1. Andhra Pradesh 2237 1 Hyderabad 7.0
2. Arunachal Pradesh 81 — — -
3. Assam 378 — —_ —
4. Bihar 901 — - -
5. Delhi 172 - - -
6. Goa 75 —_ —_ -
7. Gujarat 1782 5 Ahmedabad 2276
(2 exchanges)
Rajkot, Baroda, Surat
8. Haryana 849 — — —_
9. Himachal Pradesh 651 — — —
10. Jammu & Kashmir 265 —_ bt —
11.  Karnataka 2261 1 Bangalore 9.25
12.  Kerala (including
Lakshadweep) 857 1 Trivandrum 7.94
13. Madhya Pradesh 2791 1 Jabalpur 7.0
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1 2 3 4 5 6
14. Maharashtra 2243 4 (Amaravati, Satara, 15.63
Dhulia, Malegaon)
15. Manipur 33 — — —
16. Meghalaya 54 — —_ —
17. Mizoram 46 — — —_
18. Nagaland 37 — — —
19. Orissa 802 — — —
20. Punjab 1121 1 (Mandi-Gobindgarh) 2.31
21. Rajasthan 1809 1 Jaipur (Urban) 3.61
22. Sikkim 36 — — —
23.  Tamil Nadu (including 1641 _ - -
Pondicherry)
24. Tripura 55 —_ — —
25. Uttar Pradesh 2402 - — -
26.  West Bengal (including 1025 - — -
Andaman & Nicobar)
Total 24604 15 — 74.9

crore
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Damage to Telecom Buildings by Naxalites

24. SHRI AMAR ROYPRADHAN: Will the Minister
of COMMUNICATIONS be pleased to state:

(a) whether Naxalites blasted Telecom buildings in
some of the States;

(b) if so, the details thereof, State-wise alongwith
the total losses suffered by the Government as a result
thereof during the last three years; and

(c) the steps taken by the Government to protect
these exchanges; State-wise?
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THE MINISTER-OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) The
telecom. buildings in the state of Andhra Pradesh have
been blasted by Naxalites.

(b) The information is given in Statement.

(c) The following steps have been taken to protect
these exchanges in Andhra Pradesh State:—

1. Protection to the exchange in such areas is
provided by the state police.

2. The damaged telephone exchange are being
revived in the building situated near the police
stations.

Statement

List of Exchanges damaged by Naxalites during last 3 years

Sl.  SSA Exchange Name

Exchange Capacity Damage Cost of Damage
No. Type Date
2 3 4 5 6
Yellareddy PAM 200 04/11/96 100000
Seitipalli 64P MILT 56 04/13/96 407050
Gowraram 256P CDOT 184 04/15/96 1665000
Gutiapalli MAX Il 25 05/04/96 43100
Bhoopalapalli 2x56P CDOT 184 04/13/96 10000
Vennampalli 64P MILT 56 06/09/96 337000
C C Complex 2x256P CDOT 336 07/21/96 1000000
Ingurthy 64P MILT 56 07/30/96 313000
Chelpur MAX il 25 08/07/96 183000
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1 2 3 4 5 6

10. Nizamabad MAX I 25 09/07/96 198000
11. Narella 64P MILT 56 09/22/96 161000
12. Ganeshpally 64P MILT 56 01/06/97 382000
13. Koyalagudem 256P CDOT 184 01/14/97 947000
14. Weepanagandia 64P MILT 56 02/24/97 450700
15. Tunika Kalasa 64P MILT 56 03/18/97 265000
16. Bhaminj 64P MILT 56 03/30/97 339100
17. Varni 256P CDOT 184 04/24/97 1157000
18. Narsingh 156P CDOT 184 04/29/97 586500
19. Rajampet 256P CDOT 184 05/09/97 700000
20. Bachannape | 256P CDOT 184 05/12/97 1232899
21. Doultabad I 64P MILT 56 06/02/97 663000
22. Gandhari 128P CDOT 88 06/02/97 800000
23. Seethampet 64P MILT 56 06/02/97 630000
24. Penugonda 64P MILT 56 06/02/97 225000
25. MPR Dam 64P MILT 56 06/10/97 800000

26. Kanagai 128P CDOT 88 06/21/97 780000
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1 2 3 4 5 6

27. Masaipet 256P CDOT 184 06/28/97 160000
28. Kolanoor 64P MILT 56 12/29/97 500000
29. Kodimial 256P CDOT 184 01/16/98 1562000
30. Atmakup 64P CDOT 56 02/14/98 35000
31. Duddeda 128P CDOT 88 04/21/98 746100
32. Ramaipalli 64P MILT 56 04/29/98 350000
33. Govindaraopet 128P CDO! 88 05/04/98 1161000
34. Kothapaley 64P MILT 56 05/09/98 450000
35. Hiramandalam 2x256P CDOT 280 05/12/98 7162500
36. Kadthal 256P CDOT 184 08/06/98 3000000
37. Kasimpet 128P CDOT 88 08/25/98 375000
38. Kamidalapally 256P CDOT 184 08/28/98 35000
39. R. V. Nagar 64P MILT 56 08/29/98 410000
40. Mulkanoor 2x256P CDOT 356 09/06/98 500000
41, Devapur (T) 64P MILT 56 10/27/98 530000
42, Indurtily 64P MILT 56 11/12/98 500000
43. Gundrampally 256P CDOT 184 12/11/98 1200000
44, Perur 64P MILT 56 03/13/99 580000

TOTAL 4995

33946949
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Gas Reserves in Andhra Pradesh

25. SHRI A. BRAHMANAIAH: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) the total reserves of gas estimated in Andhra
Pradesh by Oil and Natural Gas Corporation;

(b) whether time bound exploration of gas is not
being done by ONGC in Andhra Pradesh; and

(c) if so, the system of monitoring activity of ONGC
in the State?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) The balance recoverable reserves
of gas in Andhra Pradesh, estimated by Oil and Natural
Gas Corporation Ltd. (ONGC), as on 1.4.99 is 37.35
Billion Cubic Metres (BCM).

(b) and (c) ONGC follows time bound programme for
the exploration of oil & gas in the Krishna-Godavari basin
of Andhra Pradesh. The exploration programme is
continuously monitored by ONGC through periodical
reviews at project, region and headquarters level and
through Exploration Board meetings.

Increase in Price of Diesel

26. SHRI A.C. JOS: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether the Union Government have increased
the prices of diesel and LPG recently;

(b) if so, the details thereof;

(c) whether the Union Government have now decided
to review the diesel price by the end of this month in
view of the further spurt in intemational oil prices; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) and (b) The ex-storage point price
of diesel has been increased effective 6th October 1999
from Rs. 6882.15/Kilolitre to Rs. 9634.60/Kilolitre.
The increase in the retail selling prices varies from
State to State depending on freight, local taxes and other
levies.
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(c) and (d) As per the current approved policy of the
Govemment, the ex-storage point prices of HSD are to
be fixed on import parity normally within a period of
30-60 days from the previous price revision.

[Translation]
Telephone Connections in Jamnagar

27. SHRI CHANDRESH PATEL: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) the number of STD/ISD/PCO booths working in
Jamnagar District of Gujarat as on October, 99, village-
wise;

(b) the number of said booths proposed to be
installed during 1999-2000 in the said district, location-
wise;

(c) the number of persons on the waiting list of
telephone connections in the district at present;

(d) the number of telephone connections allotted in
the district during the last three years; and

(e) the number of telephone connections likely to be
provided there during 1999-2000 and 2000-20017?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) 1139
STD/ISD/PCO booths are working in Jamnagar district as
on October, 1999. Exchange-wise details are given in
the enclosed Statement.

{b) At present it is proposed to install additional STD/
ISD/PCO booths during 1999-2000 as per the Annexure.

(c) 5148 persons are waiting for telephone connection
in the Jamnagar district.

(d) Year No. of connections provided
1996-97 4507
1997-98 3664
1998-99 9807

(e) Year Target
1998-2000 10,000
2000-2001 9,000
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Statement 1 2 3
Name of Exchange/ No. of STD Present Proposal for
Station PCO working  STD/PCO in 1999-2000 Salaya 08 03
1 2 3 Vadinar 10 04
Balachadi 02 - Bhanvad 21 17
Balambha 01 01 Jam Jodhpur 25 09
Dhrol 22 02 Verad 01 _
Jodia " - Dwarka 45 1
Kalavad 16 22 .
Mithapur 32 23
Aliavada 02 —
Okha 36 04
Lalpur 09 11
Jamnagar 754 100
Moti 02 —
Total 1139 240
Bhanugar - —_
[English]
Moti Khavdi 16 01 CNG Facliities in Andhra Pradesh
) 28. PROF. UMMAREDDY VENKATESHWARLU: Will
Naghedi 02 - the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:
Sikka 50 05 (a) whether Gas Authority of India Limited has
received representations to set up more CNG facilities
Bhatia 09 06 centres in Andhra Pradesh;
(b) if so, the details thereof;
Kalyanpur 01 05
(c) whether GAIL has not properly organised its CNG
division; and
Jam 58 14
(d) it so, the steps proposed to streamline CNG
operations in the State?
Khambhalia — -
THE MINISTER OF STATE IN THE MINISTRY OF
Jam Raval 06 02 PETROLEUM AND NATURAL GAS (SHRI E.

PONNUSWAMY): (a) and (b) Yes, Sir. GAIL had received
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a representation from Member, National Road Safety
Council, Andhra Pradesh to open CNG outlets in
8 Municipal towns of West Godawari District and in
2 Municipal towns and adjacent areas in East Godawari
District to utilise the Natural Gas available in the Godawari
Basin.

(c) and (d) Creation of Compressed Natural Gas
(CNG) facilities require gas distribution network in the
area where such projects are to be set up. Presently,
GAIL has no city gas distribution project in the KG Basin
area.

[Translation]
Irregularities Committed by LPG Dealers

29. SHRI HARIBHAI CHAUDHARY: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) the number of LPG distributors against whom the
Government have not taken any action for committing
various irreguiarities during the last three years;

(b) the reasons therefor; and

(c) whether the irregularities are increasing even after
taking action against the distributors and if so, the reaction
of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI E.
PONNUSWAMY): (a) to (c) Regular check of the LPG
distributors are carried out by Officers of the Oil
Companies at different levels. If any of the distributor is
found indulging in any malpractice/irregularities, action is
initiated against such distributor for the established
malpractice/irregularity, depending upon its nature, as per
the Marketing Discipline Guidelines/distributorship
agreement in vogue. The details of inspections carried
out at LPG distributorships during the last three year are
given below:—

Year Inspections Imeguiarities/  Action taken Fine
conducted Malpractices imposed

detected (Rs)
1996-97 24471 922 898 1064600
1997-98 25373 844 828 1827091
1998-99 19326 613 512 1632000
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It is evident from the above table that the instances
of irregularities/malpractices of the LPG distributors have
declined over the last 3 years.

[English]

Ecological and Environmental Protection of
Uttaranchal

30. SHRI NARAYAN DATT TIWARI: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government have received any
proposal for the ecological and environmental/protection
of the lake region in the Uttaranchal of Uttar Pradesh;

(b) if so, the details thereof;

(c) whether the Government have received any grants
or assistance from the environment agencies from United
Nations or the United States of America or any other
Foreign countries or agencies in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI BABU LAL
MARANDI): (a) and (b) Yes, Sir. A pre-feasibility report
on conservation of Nainital Lake has been received from
the Government of Uttar Pradesh at an estimated cost of
Rs. 46.35 crores under National Lake Conservation Plan
(NLCP). However, NLCP has not been approved so far.

(c) No, Sir.
(d) Does not arise.
Telecom Facility in Rajasthan

31. COL. (RETD.) SONA RAM CHOUDHARY: Wil
the Minister of COMMUNICATIONS be pleased to state:

(a) whether the Telecom services provided in
Rajasthan particularly in Jaisalmer, Bhaniyana, Phalsuna,
Fatehgarh districts is unreliable and out of order;

(b) if so, the details thereof and the reasons therefor;

(c) the steps taken by the Government in this regard
and to provide STD facility in the said districts;

(d) whether the Govemnment have any proposal to
provide STD facility through satellite system instead of
existing open wire system at Ramgarh, Mohangarh,
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Chandan, Ramdevra, Phalsund, Nachna districts in
Rajasthan and to supply necessary material and
machinery;

(e) if so, the details thereof; and

(f) the time by which the said work is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) No, Sir.

(b) Not applicable in view of (a) above.

(c) 7 stations out of 20 in Jaisalmer District have
STD facility. The remaining 13 stations will be provided
STD facility after providing reliable media. MCPC (Multi
channel per carrier) has been installed at Phalsund and
is likely to be commissioned by March 2000. OFC (Optical
Fiber Cable) system is likely be commissioned by March
2000 in Fatehgarh and Bhaniyana. STD to these stations

will be provided after provisioning of reliable media, as
above.

d) to (f) Yes, Sir. MCPC (Multi channle per carrier)
has been installed at Phulsund, Ramgarh, Mohangarh
and Nachana and is likely to be commissioned by March
‘2000. Ramdevra and Chandan are planned on OFC
(Optical Fiber Cable) in 2000-2001 and likely to be
completed by March, 2001.

Bench of Chennai High Court in Madurai

32. SHRI T.T.V. DHINAKARAN: Will the Minister of

LAW, JUSTICE AND COMPANY AFFAIRS be pleased to
state:

(a) whether the construction of building to house the
Madurai Bench of Madras High Court has begun at
Ulaganeri near Madurai;

(b) whether the funds have not been allocated for
the purpose by the State Government; and

(c) it so, the steps being taken by the Centre to set
up the Bench at an early date?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RAM JETHMALANI): (a) to (c) Madras
High Court in its Full Court meeting on August 31, 1995
resolved, in principle, to establish a Circuit Bench of the
High Court at Madurai on fulfiiment of certain conditions
relating to infrastructure etc. The Government of Tamil
Nadu intimated in August, 1998 that the proceedings for
the acquisition of 75 acres of land for establishing the
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High Court Bench at Madurar were nearing completion
and a sum of Rupees 2.5 crores had been sanctioned
for the purpose. Thus it is for the Government of Tamil
Nadu and Madras High Court to expedite setting up a
Bench of the High Court at Madurai.

[Translation]
Registration of FIRs

33. SHRI ASHOK PRADHAN:
SHRI RAJ NARAIN PASSI:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether FIRs have not been registered by the
Police in many cases in Delhi particularly in the North-
East police district;

(b) if so, the total number of requests received from
the Hon'ble Members of Parliament/Citizens from 1.1.1999
to 10.11.1999 by the Delhi Police Commissioner including
Deputy Police Commissioners of various districts in Delhi
and Station House Officers regarding filling of F.L.R. in
Police stations;

(c) the number of such requests rejected alongwith
the reasons therefor;

(d) the norms being followed by the police for
registering FIRs in Delhi; and

(e) whether the Union Government propose to issue
guidelines to the Delhi Police for strict compliance of
these norms?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and
(b) No, Sir. In fact, Delhi Police registered 58,998 FIRs
during 1999 (upto 30.10.99) which included 4163 FIRs
registered by the North-East District Police. However, Delhi
Police received 1914 requests during the period from
1.1.1999 to 10.11.1999 from Hon'ble Members of
Parliament/Citizens for registering their complaints as FIRs.

(c) The number of such requests received, district-
wise, and the number of requests rejected are given in
the attached Statement.

The requests are rejected when it is found that the
complaints are of civil nature and no cognizable offence
is made out or the matter only relates to apprehension
of breach of peace for which necessary preventive action

has been taken or the complaints are found to be without
substance.
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(d) and (e) The norms for registering FIRs have been provides that FIRs shall be registered on receipt of
already laid down in Section 154 of the Cr. P.C. which information of a commission of cognizable offence.
Statement
‘Name of the No. of Requests No. of Requests No. of FIRs No. of
District Received from Rejected/Filed Registered Complaints
Hon'ble After Enquiry pending Enquiry
MPs/Citizens
New Delhi 27 20 7 NIL
North East 406 391 15 NIL
East 281 234 12 35
North 14 9 5 NIL
North West 89 54 35 NIL
Central 22 14 4 4
South 887 726 161 NIL
South West 26 12 13 1
West 86 21 63 2
IGI Airport NIL NIL NIL NIL
Crime & Railways 63 NIL NIl 63
Vigilance 13 4 3 6

Total 1914 1485 318 11
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Action against Defaulter Companies

34. SHRI ABDUL RASHID SHAHEEN:
DR. M.P. JAISWAL:

Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether after con&ucting enquiry into the
complaints received against the companies in regard
to protection of interests of the shareholders any action
has been taken in this regard during the last three
years;

(b) it so, the names of companies against whom
the action has been taken along with the nature of
action taken thereof during the said period and as on
date; and

(c) it not, the reasons therefor?

THE MINISTER OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI RAM JETHMALANI): (a)
to (c) The Department of Company Affairs has an
Investors Protection Cell which deals with complaints
relating to non-refund of application money, non-receipt
of shares after allotment/transfer and non-receipt of
dividend warrants etc. All such complaints are
acknowledged and taken up with the concerned
companies for prompt redress through a fully
computerized system.

The Department has directed Registrar of
Companies to initiate penal action against 325 erring
companies under section 73 (allotment of Shares and
Debentures), section 113 (Time Limit for issue of
Certificates) and section 205/207 (Non payment of
Dividend) of the Companies Act, 1956, during the last
three years. The names of these companies are given
in the Statement enclosed.

In addition, the inspections of the companies u/s
209A of the Companies Act, 1956 were ordered in
135 cases during 1996-97, in 187 cases during 1997-
98 and in 127 cases during 1998-99 based on
complaints or on suo-moto basis. Necessary legal
action was also initiated for violations observed during
the inspections.
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Statement

Names of the companies against which penal action
has been ordered under the Companies Act, 1956

1996-97

1.

10.

1.

12.

14.

15.

16.

17.

18.

19.

21.

23.

24.

25.

during the last three years

. Dynamatic Forging India Ltd.
. Revathi Fiscal Services Ltd.

. Hanil Era Textiles Ltd.

. Bombay Silk Mills Ltd.

. Bonanza Durgs & Chem. Ltd.
. Citicorp Securities & Invt. Ltd.
. Kunstoffe Industries Ltd.

. Ensa Steels & Developers Ltd.
. Gleitelager (India) Ltd.

. Libra Filaments Ltd.

. Leela Packagings Ltd.

. Vatsa Industries Ltd.

. Videocon Intemational Ltd.

. Nath Pulp & Paper Mills Ltd.
. Orkay Industries Ltd.

. Sterlite Industries (India) Ltd.
. Raymond Ltd.

. Surlux Mediquip Ltd.

. Zee Telefilms Ltd.

. Shipping Credit & Invt. Co. of (I) Ltd.
. Simco Industries Ltd.

. Shukra Diamond Exports Ltd.
. Vikrant Projects Ltd.

. Pearl Organics Ltd.

. Teem Laboratories Ltd.

. SLM Manekial Industries Ltd.
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27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

38.

39.

40.

41.

42.

43.

45.

46.

47.

48.

Written Answers

M/s.

M/s.

M/s.

M/s.

Mis.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

. Indo American Optics Ltd.

. Gujarat Dehyd Foods Ltd.

. Gujarat Suspension Ltd.

Kanel Oil and Exports Industries Ltd.

Dynachem Pharmaceuticals Exports Ltd.

Sonal Cosmetic Export Ltd.

Devria Intermediates Ltd.

Gujarat Bauxite Ltd.

Gujarat Indo Lube Ltd.

Guijarat Telephone Cables Ltd.

Gujarat Concast Ltd.

Benzo Petro International Ltd.

Arvin Liquid Gases Ltd.

Reliance Petroleum Ltd.

Zillion Pharmachem Ltd.

Unity Steels Ltd.

Rajashree Polyfill Ltd.

Sonal Internationa! Ltd.

. Torrent Gujarat Biotech Ltd.

. Madhur Food Products Ltd.

. Pankaj Agro Protinex Ltd.

. Sabero Organics Gujarat Ltd.

49.

50.

51.

52.

53.

54.

55.

56.

57.

58.

59.

60.

61.

62.

64.

65.

66.

67.

68.

69.

70.
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. Nuline Glassware (India) Ltd.

. Sandeep Steels Ltd.

. Renco Gears Ltd.

Riddhi-Sidhi Strach & Chemicals Ltd.

Panjwani Packaging Ltd.

Total Exports Ltd.

Jayant Vitamins Ltd.

Eastemn Circuits Ltd.

Bata Nephthol Ltd.

United Diamonds Ltd.

Prestige Foods Ltd.

Premier Industries (India) Ltd.

Nippon Denro Ispat Ltd.

Vesuvius India Ltd.

Himadri Chemicals & Industries Ltd.

Business Forms Ltd.

Birla Century Finance Ltd.

Quality Pharmaceuticals Ltd.

Ispat Profiles India Ltd.

Tata Nagar Bricks Ltd.

Ramkish Tyres Ltd.

Ominitel Industries Ltd.
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71.

72.

73.

74.

75.

76.

77.

78.

79.

80.

81.

82.

83.

84.

85.

86.

87.

88.

89.

90.

91.

92.

Written Answers

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

Lan Eseda Industries Ltd.
Sreenidhi Engineering Ltd.
Fishing Falcons Ltd.

Ritesh Exports Ltd.
Coromandal\ Acquaculture Ltd.
Richimen Silk Ltd.

HB Portfolio Leasing Ltd.
New Beam Ferro Alloys Ltd.
Continental Contribution Ltd.
MS Shoes East Ltd.

Gwalior Transmission Systems Ltd.
Sakura Semitsu India Ltd.
Angels Enterprises Ltd.
Willard India Ltd.
Jauss Polymers Ltd.

Fedders Lloyd Corporation Ltd.
Ritesh Industries Ltd.

Apolio Tubes Ltd.

Jindal Photo Films Ltd.
Modiluft Ltd.

Trina Quebic Gears Ltd.

Rathi Ispat Ltd.
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93.

94.

95.

97.

98.

99.

100.

101.

102.

103.

104.

108.

106.

107.

108.

109.

110.

111

112.

113.

114,

M/s.

Ltd.
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Malook Chand Agroils Ltd.

Ready Foods Ltd.

Jindal Vijayanagar Steels Ltd.

Ankit Granites Ltd.

Asian Tractors Ltd.

Premier Plantation Ltd.

NEPC Micon Ltd.

Professional Circuit Board Ltd.

Madras Motors Finance & Guarantee Co.

Best & Crompton Industries Ltd.
Dynavision Ltd.

NEPC Tea Gardens Ltd.

. Kukurson's (Indo French) Exports Ltd.
. Pooja Granites & Marbles Ltd.

. Modem Syntex (India) Ltd.

. Nihon Nirmaan Ltd.

. Thapar Milsproducts Ltd.

. Munak Chemicals Ltd.

Roadmaster Foods Ltd.
Compact Disc India Ltd.
Thapar Foods Ltd.

Mazda Industries & Leasing Ltd.
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1997-98

10.

11.

12

13.

14,

15.

16.

17.

18.

19.

20.

21.

Written Answers

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

Ltd.

M/s.

M/s.

M/s.

M/s.

Andhra Cement Ltd.

. APL Industries Ltd.

. Asian Consolidated Industries Ltd.

ABN Granites Ltd.

Akar Laminaters Ltd.

Binaca Synthetic Resin Ltd.
Bharat Pipes and Fittings Ltd.

Bafna Spinning Mills & Exports Ltd.
Chemox Chemical Industries Itd.
Dharendra Overseas Ltd.

East West Travel and Trade Links Ltd.
Esquire Tea Plantations & Industries Ltd.

Golden Colour Chgm. (India) Ltd.

Gujarat Bonanza Auto & Steel Rolling

Gems Eyedoms Ltd.

Gujarat Bonanza Auto & Steel Rolling

G.R. Magnets Ltd.

H-Lon Hosiery Ltd.

Indian Magnetics Itd.
Jilichem Laboratories (I) Ltd.

Jayant Business Machines Ltd.

22.
23.
24.
25.
26.
27.
28.
29.
30.
31.

32.

34.
35.
36.
37.
38.

39.

41.

42.

1
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M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

to Questions

J:F. Laboratories Ltd.

Kesoram Industries Ltd.

Kamataka Cement Ltd.

Lesha Steels Ltd.

Lunar Diamonds Ltd.

Modem Terry Towels Ltd.

. Mahadev Corporation (India) Ltd.

Motorol India Ltd.

Nova Udyog Ltd.

Overseas Cables Ltd.

OMC Computer Ltd.

Premier Industries Ltd.

Parasrampuria Synthetic Ltd.

Prestige Food Ltd.

Poojs Granites & Marbles Ltd.

Raymonds Synthetics Ltd.

. Rane Computers Consultants Ltd.
. Rishab Industries Ltd.

. Reliance Capital Ltd.

. Solid Carbidge Tools Ltd.

. Stallion Shox Ltd.

Sagar Real Estate Developers Ltd.

122
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44,

45.

46.

47

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

58.

59.

60.

62.

63.

64.

Written Answers

M/s.

M/s.

M/s.

Skylines NEPC Ltd.

Sand Plast (India) Ltd.

Shrishma Fine Chemicals &

Pharmaceuticals Ltd.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

Shree Raj Travels & Touis Ltd.

Solidaire India Ltd.

Sandeep Industries Ltd.

Tamil Nadu Petro Products Ltd.

Tata Chemicals Ltd.

Thapar Agro Mills Ltd.

Tri Star Soya Products Ltd.

U.P. Miner Products Ltd.

Uniliv Foods Ltd.

United Diamonds Ltd.

Videocon Leasing Industrial Finance Ltd.

Vidiani Agrotech Industries Ltd.

Weldflux India Ltd.

Western Paque (l) Ltd.

Western India Sugar & Chemical Ltd.

Western India Shipyard Ltd.

Xedd Telecom Ltd.

Yogi Pharmacy Ltd.
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1998-99

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

M/s

M

=

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

S.

to Questions

Atash Industries India Ltd.
Amrut Industries Ltd.

Eastern Mining Ltd.

124

. Indo American Cement Corporation Ltd.

Dynachem Pharmaceuticals (Exports) Ltd.

Apollo Tubes Ltd.

Indiana Dairy Specialities Ltd.
KM Capital Ltd.

Eider Telecom Ltd.

Indo American Optics Ltd.
Gujarat Suspension Ltd.

Good Earth Organics Ltd.

Indo American Credit Corp. Ltd.

Hindustan Tools & Forging Ltd.

. Global Tele-Systems Ltd.

Best & Crompton Engg. Ltd.
Crestworld Marine Ltd.

Incab Industries Ltd.

Amethi Textiles Ltd.

K.P. Gelatines & Chemical Ltd.

Indo-Max Well Ltd.
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22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

38.

39.

40.

41.

42.

43.

Written Answers

M

=

M/s.

M/s.

M/s

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M/s.

M

@

M/s.

S.

Asian Alloys Ltd.

Gujarat Investment Casting Ltd.

Bausch and Lomb India Ltd.

. Kanel Oil & Exports Industries Ltd.

Ambuja Agro Industries Ltd.

IGGI Resorts International Ltd.

Deepharma Ltd.

Gujarat NRE Cocke Ltd.

Cure Spects Laser Ltd.

Autopal Industries Ltd.

Gujarat Inject (Kerala) Ltd.

Kalyan Solvent Extraction Ltd.

Denmur Fax Rolls Ltd.

Indian Railway Finance Corpn. Ltd.

Ganesh Anhydride Ltd.

Chemox Laboratories Ltd.

East India Granites Ltd.

Amrut Credit Corpn. Ltd.

. Mehar Dairy Industries Ltd.

Western India Industries Ltd.

NEEC Agro Foods Ltd.

Zillion Pharmachem Ltd.

45.

46.

47.

48.

49.

50.

51.

52.

54.

65.

56.

57.

58.

59.

60.

61.

62.

63.

65.

AGRAHAYANA 8, 1921 (Saka)

M/s.

M/s.

M/s.

M/s.
M/s.

M/s.

to Questions
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Modem Denim Ltd. (Formerly Modern
Suitings Ltd.

Uniplas India Ltd.

Silverline Industries Ltd.

Videocon Leasing Industrial Finance Ltd.

Madras Refineries Ltd.

Western India Securities Ltd.

Sol Pharmaceuticals Ltd.

Orkay Silk Mills Ltd.

Unicom Pharmaceuticals Ltd.

Sandeep Industries Ltd.

Trimurtee Fertilisers Ltd.

Mahadev Agro Industries Ltd.

Micro Accessories India Ltd.

Vikas WSP Ltd.

Sarigam Steels Ltd.

Rajinder Pipes Ltd.

Uniport Computers Ltd.

M/s. Nath Seed Ltd. DD

Modi Threads Ltd.
Spartak Ceramics India Ltd.
Andhra Cement Ltd.

Aashi Industries Ltd.
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66 M/s. Gujarat Dehyd Foods Ltd. 87. M/s. Thapar Agro Mills Ltd.

67. M/s. Western Paque (l) Ltd. 88. M/s. Karnataka Cement Ltd.

68. M/s. Ambikam Proteins Ltd. 89. M/s. Xedo Telecom Ltd.

69. M/s. Skyline NEPC Ltd. (Formerly Damania 90. M/s. Reliance Capital Ltd. (Formerly Reliance
Airways Ltd.) \ Cap. & Fin).

70. Mis. Celeste International Ltd. 91. M/s. Overseas Cables Ltd.

71. M/s. Mahadev Corpn. Ltd. 92. M/s. Modern Terry Towels Ltd. (Modern

Woolens Ltd.)
72. M/s. H-Lon Hosiery Ltd.
93. M/s. Indian Magnetics Ltd.
73. M/s. Jilichem Laboratories (I) Ltd.
94. M

=

s. Prestige Foods Ltd.

74. M/s. Chemox Chemical Industries Ltd.
95. M/s. Lesha Steels Ltd.

75. M/s. Western India Sugar & Chemical industries

Ltd. 96. M/s. Vintek RF Products Ltd.
76. M/s. Lunar Diamonds Ltd. 97. M/s. Canbank Mutual Fund Ltd.
77. M/s. Nova Ydyog Ltd. 98. M/s. Akar Laminators Ltd.
78. M/s. Dynamatic Forgings India Ltd. 99. M/s. Indiana Dairy Specialities Ltd.
79. M/s. Kesoram Industries Ltd. 100. M/s. Western India Shipyard Ltd.
80. M/s. Dharnendra Overseas Ltd. 101. M/s. Binaca Synthetic Resins Ltd.
81. M/s. Bharat Pipes & Fitting Ltd. 102. M/s. Vidiani Agrotech Industries Ltd.
82. M/s. Jayanti Business Machines Ltd. 103. M/s. East West Travel and Trade Links Ltd.
83. M/s. Bafna Spinning Mills & Exports Ltd. 104. M/s. Rane Computers Consultancy Ltd.
84. M/s. Indana Spices & Foods India Ltd. 105. M/s. Tata Chemicals Ltd.
85. M/s. Gujarat Roadrel Engg. Product Ltd. 106. M/s. Gujarat Bonanza Auto & Steel Rolling Ltd.

86. M/s. 